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                                      WP-1074.12

            IN THE HIGH COURT OF JUDICATURE AT BOMBAY
 BENCH AT AURANGABAD

                         WRIT PETITION NO. 1074 OF  2012
                                               
Karim Jahangir Shaikh ...PETITIONER

versus

The State of Maharashtra and ors. ...RESPONDENTS

.....
Mr. V.P. Latange, Advocate for  petitioner
Mr. N.B. Patil, AGP for respondents No. 1 to 3
Ms. Sarika Deshpande (Mandlik) Advocate for respondent No. 4
Mr. V.D. Hon, Senior Advocate instructed by
Mr. Umakant Wagh, Advocate for respondent No. 6

.....

       CORAM :  S. V. GANGAPURWALA AND
  K.K. SONAWANE, JJ. 

 
                        DATED  :  29th MARCH, 2016. 
Order :-

1.     Mr.  Latange,  learned  counsel  for  the  petitioner  and  learned 

Assistant Government Pleader submit that the present matter shall be 

within  domain of  the Green Tribunal.   Mr.  Latange, learned counsel 

requests that the matter be transferred to Green Tribunal.

2. Considering the nature of dispute and request made by learned 

counsel for petitioner, present matter be transferred to the concerned 

Green Tribunal.

3. Registry to take necessary steps to that effect. 

     [K. K. SONAWANE, J.]         [S. V. GANGAPURWALA, J.]

MTK      

:::   Uploaded on   - 30/03/2016 :::   Downloaded on   - 28/04/2026 14:38:07   :::
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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE 

BENCH, PUNE 

Orig. Application No.70/2017 (WZ) 

AND 

Application No.51(THC/2016 (WZ) 

(W.P. No. 1074/2012) 

(M.A. No. 335/2016) 
In the matter of :- 

 

Karim Shaikh Vrs. Shankar Maharshi Shivajirao Naryanrao Nagawade Sahakari 

Sakhar Karkhana Ltd. & Ors.  

AND 

Karim Jahangir Shaikh Vrs. State of Maharashtra & Ors.  

 

CORAM : HON’BLE MR. JUSTICE U.D. SALVI, JUDICIAL MEMBER 

       HON’BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER 

O.A. No.70/2017 : 
Present:  Applicant/Appellant     :   Mr. Ajay Gadegaonkar, Adv.   
 Respondent-MPCB    :   Mrs. Fawia Mesquita, Adv. 
 Respondent No.4    :   Mr. P.D. More, Naib Tahsildar, 
        Collectorate, Ahmednagar.  
 Respondent No.6   :   Mr. Sangramsingh Bhonsle, Adv. a/w. 
        Aarti Bhonsle & Aditee Dongrawat, Advs 
 
Appln. No.51(THC)/2016 : 
Present:  Applicant/Appellant     :   Mr. Ajay Gadegaonkar, Adv.  
 Respondent-MPCB    :   Mrs. Fawia Mesquita, Adv. 
 Respondent No.4    :   Mr. P.D. More, Naib Tahsildar, 
        Collectorate, Ahmednagar.  
 Respondent No.6   :   Mr. Sangramsingh Bhonsle, Adv. a/w. 
        Aarti Bhonsle & Aditee Dongrawat, Advs 
 Respondent-CPCB   :   Mr. Aniruddha Kulkarni, Adv.  
   

Date and  
Remarks  

Orders of the Tribunal 

 
Item No.9 & 14 
18th August, 
2017 
Order No.4 & 
17 
  

 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

O.A. No. 70/2017 : 

Respondent Nos.1 and 4 have filed replies.  Respondent Nos.2 

and 3 submit that their additional affidavit dated 30th May 2017 be read 

as their response in the present Application.  Liberty granted to 

Respondent Nos.2 and 3 to place on record any relevant material.   

Learned counsel appearing on behalf of Respondent No.5 

submits that no separate reply is necessary on behalf of Respondent 

No.5.   

Learned counsel appearing on behalf of Applicant submits that he 
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Item No.9 & 14 
18th August, 
2017 
Order No.4 & 
17 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

requires time to file rejoinder.  One weeks time is granted.  He seeks 

liberty to refer to and rely upon the material in record and proceedings in 

Application No.51(THC)/2016.  Parties do not oppose the grant of liberty 

as solicited.  Liberty to refer to and rely upon the record and proceedings 

in Application No.51(THC)/2016 for the purposes of O.A. No.70/2017 is 

granted.   

Application No. 51(THC)/2016 : 

This is a transferred Writ Petition preferred  by the Applicant in 

O.A. No.70/2017 before the Hon’ble High Court of Judicature at 

Bombay, seeking directions to Respondent Nos.4 and 5 to initiate action 

against Respondent No.8 Sugar Factory for violation of consent 

conditions under Water (Prevention and Control of Pollution) Act 1974, 

Air (Prevention and Control of Pollution) Act 1981 and Environment 

(Protection) Act 1986 in terms under Section 33(A) of the Water 

(Prevention and Control of Pollution) Act.  Presently, it is revealed, the 

Sugar Factory is closed and does not have valid authorization or consent 

to operate.   

             Learned counsel appearing on behalf of Respondent N.6 

Srigonda Sakhar Karkhana, presently known as “Shankar Maharshi 

Shivajirao Narayanrao Nagawde Sahakari Sakhar Karkhana Ltd.” 

submits that the Respondent No.6-Sugar Factory shall not commence 

any operations unless the Respondent Nos.4 and 5 grant consent to 

operate under Water (P. & C.) Act and Air (P. & C.) Act.  However, he 

submits that their Application dated 26th February 2017 for grant of 

consent to operate is pending before Respondent Nos.4 and 5 and it 

needs to be dealt with in accordance with Law.  Learned counsel 

appearing on behalf of Respondent Nos.4 and 5 on instructions makes a 

statement that the said Application shall be duly considered and decision 

thereupon shall be taken within a fortnight.  Let the decision be taken in 

accordance with law for the reasons recorded therein.  Anyone including 

the Applicant Karim Jahangir Shaikh, if aggrieved by such decision taken 
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Item No.9 & 14 
18th August, 
2017 
Order No.4 & 
17 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

ajp 

either way, shall be free to challenge such decision in accordance with 

law.  

            From the facts disclosed before us, we are of the opinion that 

nothing further survives in the present Application.   

           Application No. 51(THC)/2016 alongwith M.A. No. 335/2016 

stand dispose of accordingly.          

List the case O.A. No. 70/2017 on 18th September, 2017.   

 

 
 
                                             ..…………………………………, JM 
                                                         (Justice U.D. Salvi) 
 
 
 
 

                                                       .....………………………………, EM 
                                                          (Bikram Singh Sajwan)                           
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Item Nos. 05& 06           (Court No. 1) 

BEFORE THE NATIONAL GREEN TRIBUNAL  
SPECIAL BENCH 

(By Video Conferencing) 

Appeal. No. 106/2017(WZ) 

Karim Jahangir Shaikh.      Appellant 
Versus 

MPCB & Ors.       Respondent(s) 
WITH 

Original Application No. 70/2017 (WZ) 

Karim Jahangir Shaikh                                          Appellant 

Versus 

Sahakar Maharishi Shivajirao Narayanrao  
Nagawade, Sahakari Sakhar karkhana Ltd. & Ors.        Respondent(s) 

Date of hearing: 11.05.2022 

         CORAM:HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 

HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER 

HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

Appellant/Applicant: Mr. Ajay Gadegaonkar Advocate 

Respondent(s): Ms. Supriya Dangare, Adv, for MPCB 
Mr. Sangramsingh R. Bhonsle & Ms. Samridhi S. Jain, Advocates 
for M/s Sahakar Maharshi Shivajirao Narayanrao Nagawade SSK 
Ltd. (PP) 

ORDER 

Appeal. No. 106/2017(WZ) 

[ 

1. This appeal has been preferred against renewal of consent by the 

State PCB on 16.09.2017, without considering the compliance of 

environmental norms by Respondent No. 4, Sahakar Maharshi Shivajirao 

Nayanrao Nagawade Sahakari Sakhar Karkhana Ltd. (earlier known as 

71

564



2 

Shrigonda Sahakari Sakhar Sugar Factory Ltd.), District Ahmednagar, 

Maharashtra, the Project Proponent (PP).  

2. According to the appellant, Writ Petition bearing No. 1074/2012 

was earlier filed before the High Court alleging violation of norms by the 

PP which was transferred to this Tribunal. The same was disposed of by 

this Tribunal on 18.08.2017 with directions for remedial action. 

Thereafter, O.A. No. 70/2017(WZ) was filed against inadequacy of 

functioning of the Effluent Treatment Plant (ETP) of the PP which is 

pending. The State PCB found that violations were taking place. Still, it 

has renewed the consent which is not called for. 

3. The Appeal was admitted on 29.01.2018 but no reply has been 

filed. 

4. We have heard learned Counsel for the parties. Learned Counsel 

for the PP has pointed out that the appeal is not maintainable under 

Section 16. This is not disputed by learned Counsel for the Appellant. 

However, he submitted that the pending OA may be considered and 

compliance of norms ensured. The Appeal is thus disposed of without 

prejudice to the order to be passed in the said OA separately. 

Original Application No. 70/2017 (WZ) 

5. Issue raised in this O.A. No. 70/2017(WZ) is inadequacy of ETP in 

the project of the PP. The OA was filed on 25.04.2017. The matter was 

inter-alia considered on 08.11.2017 in the light of report of the CPCB, 

finding shortcomings and recommending remedial action as follows: 

“ Proving proper grit removal mechanism in grit chamber.  
 Providing proper bagasse trapping mechanism in bagasse trap.  
 Providing proper mixing device in equalization tank.  
 Providing proper sloping at bottom of primary clarifier.  
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 Providing uniform feeding arrangement (inlet from bottom and 
outlet from top) in anaerobic lagoons.  

 Proving Media in tube settler. 
 Replacing media and providing distribution channel in trickling 

filter.  
 Providing proper slopping at bottom to catch sludge and lauder at 

top for uniform overflow of secondary clarifier.  
 The industry should remove flexible pipelines form 

sand/activated carbon filter feed tank and provide only single 
outlet from ETP. 

 The industry needs to restrict the storage tank capacity for 15 
days only.” 

6. Stand of the State PCB is that the remedial action was accordingly 

been taken. 

7. We have heard learned Counsel for the parties. The matter has 

been pending for the last five years. Latest status of compliance has not 

been brought on record.  

8. We, thus, consider it appropriate to direct the State PCB to verify 

the factual status and take necessary coercive measures, if violations are 

currently found. If it is found that there were past violations, the State 

PCB may take action to fix accountability of the PP, following due process 

of law. If any grievance survives, it will be open to the applicant to take 

remedies in accordance with law. 

The application will stand disposed of accordingly.  

Adarsh Kumar Goel, CP 

Sudhir Agarwal, JM 

Dinesh Kumar Singh, JM 
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Prof. A. Senthil Vel, EM 

Dr. Vijay Kulkarni, EM 

May 11, 2022 
Appeal. No. 106/2017(WZ) 
Original Application No. 70/2017 (WZ) 
DV 
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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE 

BENCH, PUNE 

Orig. Application No.70/2017 (WZ) 

AND 

Application No.51(THC/2016 (WZ) 

(W.P. No. 1074/2012) 

(M.A. No. 335/2016) 
In the matter of :- 

 

Karim Shaikh Vrs. Shankar Maharshi Shivajirao Naryanrao Nagawade Sahakari 

Sakhar Karkhana Ltd. & Ors.  

AND 

Karim Jahangir Shaikh Vrs. State of Maharashtra & Ors.  

 

CORAM : HON’BLE MR. JUSTICE U.D. SALVI, JUDICIAL MEMBER 

       HON’BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER 

O.A. No.70/2017 : 
Present:  Applicant/Appellant     :   Mr. Ajay Gadegaonkar, Adv.   
 Respondent-MPCB    :   Mrs. Fawia Mesquita, Adv. 
 Respondent No.4    :   Mr. P.D. More, Naib Tahsildar, 
        Collectorate, Ahmednagar.  
 Respondent No.6   :   Mr. Sangramsingh Bhonsle, Adv. a/w. 
        Aarti Bhonsle & Aditee Dongrawat, Advs 
 
Appln. No.51(THC)/2016 : 
Present:  Applicant/Appellant     :   Mr. Ajay Gadegaonkar, Adv.  
 Respondent-MPCB    :   Mrs. Fawia Mesquita, Adv. 
 Respondent No.4    :   Mr. P.D. More, Naib Tahsildar, 
        Collectorate, Ahmednagar.  
 Respondent No.6   :   Mr. Sangramsingh Bhonsle, Adv. a/w. 
        Aarti Bhonsle & Aditee Dongrawat, Advs 
 Respondent-CPCB   :   Mr. Aniruddha Kulkarni, Adv.  
   

Date and  
Remarks  

Orders of the Tribunal 

 
Item No.9 & 14 
18th August, 
2017 
Order No.4 & 
17 
  

 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

O.A. No. 70/2017 : 

Respondent Nos.1 and 4 have filed replies.  Respondent Nos.2 

and 3 submit that their additional affidavit dated 30th May 2017 be read 

as their response in the present Application.  Liberty granted to 

Respondent Nos.2 and 3 to place on record any relevant material.   

Learned counsel appearing on behalf of Respondent No.5 

submits that no separate reply is necessary on behalf of Respondent 

No.5.   

Learned counsel appearing on behalf of Applicant submits that he 
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Item No.9 & 14 
18th August, 
2017 
Order No.4 & 
17 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

requires time to file rejoinder.  One weeks time is granted.  He seeks 

liberty to refer to and rely upon the material in record and proceedings in 

Application No.51(THC)/2016.  Parties do not oppose the grant of liberty 

as solicited.  Liberty to refer to and rely upon the record and proceedings 

in Application No.51(THC)/2016 for the purposes of O.A. No.70/2017 is 

granted.   

Application No. 51(THC)/2016 : 

This is a transferred Writ Petition preferred  by the Applicant in 

O.A. No.70/2017 before the Hon’ble High Court of Judicature at 

Bombay, seeking directions to Respondent Nos.4 and 5 to initiate action 

against Respondent No.8 Sugar Factory for violation of consent 

conditions under Water (Prevention and Control of Pollution) Act 1974, 

Air (Prevention and Control of Pollution) Act 1981 and Environment 

(Protection) Act 1986 in terms under Section 33(A) of the Water 

(Prevention and Control of Pollution) Act.  Presently, it is revealed, the 

Sugar Factory is closed and does not have valid authorization or consent 

to operate.   

             Learned counsel appearing on behalf of Respondent N.6 

Srigonda Sakhar Karkhana, presently known as “Shankar Maharshi 

Shivajirao Narayanrao Nagawde Sahakari Sakhar Karkhana Ltd.” 

submits that the Respondent No.6-Sugar Factory shall not commence 

any operations unless the Respondent Nos.4 and 5 grant consent to 

operate under Water (P. & C.) Act and Air (P. & C.) Act.  However, he 

submits that their Application dated 26th February 2017 for grant of 

consent to operate is pending before Respondent Nos.4 and 5 and it 

needs to be dealt with in accordance with Law.  Learned counsel 

appearing on behalf of Respondent Nos.4 and 5 on instructions makes a 

statement that the said Application shall be duly considered and decision 

thereupon shall be taken within a fortnight.  Let the decision be taken in 

accordance with law for the reasons recorded therein.  Anyone including 

the Applicant Karim Jahangir Shaikh, if aggrieved by such decision taken 
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Item No.9 & 14 
18th August, 
2017 
Order No.4 & 
17 
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either way, shall be free to challenge such decision in accordance with 

law.  

            From the facts disclosed before us, we are of the opinion that 

nothing further survives in the present Application.   

           Application No. 51(THC)/2016 alongwith M.A. No. 335/2016 

stand dispose of accordingly.          

List the case O.A. No. 70/2017 on 18th September, 2017.   

 

 
 
                                             ..…………………………………, JM 
                                                         (Justice U.D. Salvi) 
 
 
 
 

                                                       .....………………………………, EM 
                                                          (Bikram Singh Sajwan)                           
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Annexure. A-3

80

53

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION

Civil Application No......./2015

In

WRIT PETITION NO 1074/2012

Shrigonda Sahakari Sakhar Karkhana Lid ....Petitior er

V/s.

12.1.16

aat 12-50 am

Karim Jahangir Shaikh & Ors.

Respondents

Affidavit in reply on behalf of the Respondent No. 5 &6

I. Vinayak V. Shinde aged about 58 years, occupation-service,
the Regional Officer of the Maharashtra Pollution Control Board i.e. the
Respondent Board at Nashik, having my office at Udyog Bhavan, 1 Floor

12)

AF-12
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542

ITI Circle Trimbak Road, Nashik, do hereby state on solemn affirmation as

under:

13

1 am the Regional Officer of the Board at the Nashik, which

includes Ahmadnagar, Nashik, Jalgaon, Dhule & Nandurbar Districts, for

the purpose of implementation of the Water (Prevention & Control of

Pollution) Act 1974, the Air (Prevention & Control of Pollution) Act 1981

and the Environment (Protection) Act 1986 and Rules made thereunder

respectively. I am filing the present Affidavit in reply on behalf of

Respondent Nos.5 & 6.

1.
I have gone through the original Writ Petition, Contempt Petition &

Civil Application filed by the Petitioner in the aforesaid matter & 1

am conversant with the facts of the case & based on my office

record and the factual position thereto. I shall not be deemed to

have admitted anything save except whatever specifically stated

hereunder.

AF-13

2. I say & submit that the Maharashtra Pollution Control Board is a

Body Corporate constituted under Section 4 of the Water

(Prevention & Control of Pollution)Act, 1974 & also deemed to be

the State Board under the provisions of the Air (Prevention &

Control of Pollution) Act, 1981. The Board is Enforcing Authority

under both the Water / Air Acts for the prevention, control and

abatement of water and air pollution. Besides that, the Board has

been entrusted with the implementation of the Environment

(Protection) Act, 1986 and Rules made thereunder. One of the

important functions of Respondent- Board is to prevent, abate and

control of water & air pollution to prevent degradation of
environment.
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3. 1 say and submit that the Hon'ble High Court, Aurangabad vide

order dated 25/11/2014 granted interim relief in terms of prayer cl

(c) i.e. pending hearing & disposal of this petition, directing the

MPCB to initiate action against the M/s Shrigonda SSK (Sugar) for

sending untreated industrial effluent in the field of the petitioner

under the provisions of the water Act, 1974 & Air Act, 1981.

4. I say and submit that in compliance of the order dated 25/11/2014,

the Respondent Board had issued Refusal of Consent vide letter

dated 20/12/2014 & Voluntary Closure directions u/s 33A of the

Water (Prevention & Control of Pollution)Act, 1974 & 31A of the Air

(Prevention & Control of Pollution) Act, 1981 vide letter dated

23/12/2014 as well as also enchased the bank guarantee of Rs.20

Lakhs vide letter dtd.22/12/2014, for non up-gradation of Effluent

Treatment Plant & Air Pollution control system by the Respondent

Board. Copies of the refusal of consent, voluntary closure directions

and forfeiture of bank guarantee letter are enclosed & marked as

Annexure-A, B & C respectively.

5. I say and submit that the officials of the Respondent Board vide

report dated 21/1/2015 reported that the Respondent- industry has

not stopped the production activities. Therefore, the Respondent

Board has issued directions u/s 33A of the Water (Prevention &

Control of Pollution) Act, 1974 & 31A of the Air (Prevention &

Control of Pollution) Act, 1981 vide letter dated 4/2/2015 to the

Respondent-Industry, wherein the competent Authorities were

directed to disconnect the water/electricity supply of the

Respondent-Industry. A copy of the directions dated 4/2/2015 is

enclosed herewith & marked as Annexure-D.

AF 14
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7.

8.

Гинтнagar
тероiicen durmy the

as
visit, Respondent- industry found in operation & water supply

well as electricity connection were not disconnected. Therefore, the

Respondent Board has issued,directions to the Executive Engineer,

Irrigation Department, Shrigonda and Executive Engineer.

MSEDCL Ltd., Shrigonda to disconnect the Water/Electricity supply

of the Respondent industry vide letter dated 4/4/2015. A copy of the

letter dated 4/4/2015 is enclosed & marked as Annexure-E

say and submit that the Respondent industry vide its reply dated

17/4/2015 requesting to grant permission to restart their

manufacturing activities. Considering the assurance given by the

Respondent industry for compliance of the closure directions, the

Respondent Board has issued directions to the Respondent-

Industry, wherein, the Respondent-Industry is allowed to( restore

electricity/water supply only for residential colony & up gradation

work of Effluent Treatment Plant/Air Pollution Control System, with

a directions to the Competent Authorities. A copy of the conditional
directions is enclosed herewith & marked as an Annexure-F.

I say and submit that the application for grant of renewal of consent
was placed before the Consent Appraisal Committee Meeting of the

Board held on 3/11/2015, wherein, it was inadvertently mentioned
the Words 'Approved' 'Renewal'. I further say and submit that the
minutes were kept in abeyance for obtaining legal opinion, since,
the Original Writ Petition No.1074/2012, Contempt Petition and Civil
Application are pending before this Hon'ble High Court, the MPС
Board may not take further decision in the matter.

AF-1
5

ای
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9. I say & submit that the Respondent Board as a duty bound to

10.1

abide the compliance of the directions issued by the directions

issued by this Hon'ble High Court from time to time.

say & submit that in order to verify the compliance of the

directions issued to the Respondent-industry, the officials of the

Board has, visited the industry on 31/12/2015 & observed that the

industry is in operation & they have upgraded the existing Effluent

Treatment Plant & Air Pollution Control system by providing wet

scrubber to boiler No. 1 & 4. A copy of the visit report is enclosed &

marked as Annexure-G.

AF-16

11.1 say & submit that the Application for grant of renewal of consent &

proposal for restart of manufacturing activities of Respondent

industry was pending, since the Original Writ Petition

No.1074/2012, Contempt Petition and Civil Application are pending

before this Hon'ble High Court,, the MPC Board may not take

further decision in the matter.

12. In view of the above, the Hon'ble Court may please to issue

anpropriate order in the matter.

Solemnly affirmed on this 12 day of Jan. at 2016 at Aurangabad

Identified by

Adv. Sarika Mandlik
Advocate for the
Respondent No.5 &6

Affiant

(Vinayak V. Shinde)
Regional Officer, Nashik

MPCB
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Annexure-A-4 611yMAHARASHTRA POLLUTION CONTROL BOARDSUB-REGIONAL OFFICE, AHMEDNAGAR

Date: 12 01.2015
VISIT REPORT

1 Name of Industry with Address:

2 Name of the Contact person with

telephone, if any

3 Consent status

4 M. P. C. Board officials visited

1M's Sheigenda Ssik
tal sheigarida Ois
Atmedrejac.

shes nds stiart. cnemnstsheiRandekae E.o.

31/07/2014 & Applied
toe cenewa
19.H 19ohaf9o.

AF-H

OBERVATIONS at the time of visit

8-0

A) The industry shall reduce waste water generation to 100 liters per ton of cane crushed.

Compliance points

Collection of excess condensate & storage to overhead tanks after cooling through cooling towera) From Boiling Pan-
b) Quadripal body section-
c) Juice heater section-
d) Recycle of excess condensate for

1 Imibitation of mill-

2 Preparation of milk of lime-
3 Centrifuge washing-
4 Oliver filtrate washing-

B Boiler blow down recycled for wet scrubber and /orAsh quenching-
C Spray pond water used for -

Sulphur bumer cooling-
For wet scrubber-

For Ash quenching-D.75.. no of pump out of ....S... of pump is replacedby mechanical seal
B) Dotails about flow meter with ETP

Verifications

Yes
Yes
Yes2

Yes
YU

nd

2

a. Flow Meter Details
Industry to provide flow meter at Inlet of ETP-

Notch
Reading/Register.. 200E> Industry to provide flow meter at Outlet of ETP.  Reading...aaing.......Arrangements to cover the effluent collection and carying system to  avoid the ingress of Bagasseand other material.. loscol. Pipeline is Peovided to axoidingeess ot baggarsc and aohce mateial

83

576



ETP Details

ETP is in operation:-
75

1000
Yes

-MLSS observed (aeration tank) ..30 min. in........... Itrs.Details of ETP...oil& Gorre chambee,  aceation tenkClacitiee tenk itiy tenk. bio tower tube setHee.sand Hlice spa. f doj stocass jenk!Up gradation of ETP required as per Consent/ Direction: -Yes/No, If Ys details with statusNo opgrada Hon is done in exisiin EtPSeparate Primary ETP for DM plant effluent & cooling water: - Yes/No, If Yes details with status

Operation & Maintenance of ETP: pane

8

C. Disposal of treated ofluant oted esttuent sind to. 1btietioneization pueposTotal Area.2-  acre( own 825acresacres & other 3.acres) if others bilateral agreementDetails.

C).Details about Air Pollution Control System.
Sr.N

AF-18

Boiler details Fuel MT APC's Stack ht mt
Remarks

1

Boilec 182 Dustcollector
wet scaubbe 30no

B01 CE HO.2
in orcration2 Boilec 3

303 In opetaton
3 Bolice4

Dusr colten2 m08

Mot inopetastonク

Bolice5
wetsieubvL 5om

In opuea tiors

Up gradation of APC's & stack height required as per Consent/Direction: -Yeś/No,If Yes detals with status Peesut No modiicaHon is donesisinig Aees.
D).Utilization of Fly ash & Bottom ash as per Fly ash Notification:-Yes/No
Ash generated- мт,

Detals atov daposal Reantiy ash gencsaled is whlired tui

a) Compliance of D.G set scoustic enelosureYs7 No.b) If yes, details

Location JVS samples

Air samples

500.kr.A.

-B.રૂા અપ-
(Well Bore/ River/ Other)

84

577



13/

Status of Environment  Statement report 201316.Cess details submitted upto June-14 Paid upto Dec 13JVS Charges pending if any Yes (No.
a) If yes, details

B. G details

Industey has submiltea B-G ot R. 42.10 :ae as porCorsen condu
Specific remarks/Observations :-

Oueig visit industey tound in opecotion sugar nit
ang dislileky was not in opcation. ETe lound in
opeeation. opccation od ana maintainance o: se
tound poor House keepiny neae EP tound pooe.

Ettuent obseered specad nacby et?.

"Y Norelh is irsialled at ETP inlet and dugziial RHow
metee is peoviaed aHe v Noren. Indusz 10 ced

to iretalicd dugiol flow neter ar ourta Co?
B1P

Hstilley unik:

* Daerg visit Disrittey was no in 
onE

compesting also was
as nor in oDu

eatios.

2) Desludyc of eemaning Rouz nes ot ayoou

tound in Pdogecst

Bss

Sn shinde)

Chei chemist (ng
F

AF-19

E0.
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MAHARASHTRA POLLUTION CONTROL BOARD

SUB-REGIONAL OFFICE, AHMEDNAGAR

20
Date: 10-02.2015

VISIT REPORT

Name of Industry with Address

2 Name of the Contact person with

telephone, if any

3 Consent status

4 M. P. C. Board officials visited

Mis. sncigonda Ssk ud.
Tal snejonda Dist
Anmednogat

.shai Goce.

31.07.2814 6 Applied
Pae denewal.
19.A Mahajan..

AF 2
0

FO

OBERVATIONS at the time of visit-

A) The industry shall reduce waste water generation to 100 liters per ton of cane crushed.

Compliance points Verifications

Collection of excess condensate & storage to over
head tanks after cooling through cooling tower

a) From Boiling Pan-
Yes

b) Quadripal body section- Yes
c) Juice heater section-

d) Recycle of excess condensate for PL

1 Imibitation of mill-
Yes

2 Preparation of milk of lime-
Yes3 Centrifuge washing- Ye

4 Oliver filtrate washing Yu

B Boiler blow down recycled for wet scrubber and /or

Ash quenching- Yes
C Spray pond water used for-

Sulphur burner cooling-
For wet scrubber-

Por Ash quenching-

D...7.S....no of pump out of.7.5... of pump is replaced
by mechanical seal
B) Details about flow meter with ETP

a. Flow Meter Details

Industry to provide flow meter at Iniet of ETP-Y notehReading/Register.
Industry to provide flow meter at Outlet of ETPReading

Arrangements to cover the efftuent collection and carying system to avold the ingress of Bagasse
and other material closed. Pipelineis Peovided 400Y0id

ingeuss of baggasso and oltee matetial
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b. ETP Details

ETP is in operation: Yes

51

000
MLSS observed (aeration tank)...........30 min. in rsDetails of ETP..oiis Gecase chambct adation rensdaditice tank lit iryank bio towee tubeSertee send titee SDB 1sdays stocage tonk

Up gradation of ETP required as per Consent/Direction: •Yes Yes.No,No,  II Yes detafls  with status....pgradolion is done in exisiting s7gSeparate Primary ETP for  DM plant  effluent & cooling water: - Yes/No. If Yes details with status

Operation & Maintenance of FTР 00

21

AF 21

C. Dlsposal of tratad efluoent. ecated exsluen, send to iccigaiton puepossTotal Area 8.2. acre( own 82.acres & other. 3.Q.acros; if ollers bilateral agreementDetails.....

C).Details about Air Pollution Control System.
Sr.N Boiler details Fuel MT APC's Stack ht mt Remarks

Dust cotttoс1 Boilct 162 30mwet scиbb
Boilec No2
in outetton

2. Bilet 3
30m

In opetation
3 Bolce 4 Dust co''CCIO? 80m

No: inopctaнon4 B01e5
we sceuboes 60m

In opeta Hos

Up gradation of APC's & stack height  required as per Consent/Direction:- Yes/No.If Yes datails with status. resentg No moditication is done
D).Utilization of Fly ash & Bottom ash as per Fly ash Notification:-Yes/No
Ash generated......Mт,

Deals aboit dispos nty aan gerseated is.  utilized by miaxirgin cocompasting.
a) Compliance of D.G set acoustic enclosure,  Yes No.b) If yes, details-50.0 XYA

Location JVS samples

Air samples

(Well Bore/ River/ Other)
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Status of Environment Statement report. 201314

C'ess details submitted upto JKue.... Paid up Déc13
JVS Charges pending it any

aj If yes, details

Yes Ne

B. G details Industey nas submirted B.a 0i Rs. 42.10
'aes as pee condent condition

Specific remarks/Observations:-

Duoing visit Induary tound in opeswon sugas sai.
whille distileey uil was nor in opccation. E78 lound
in opetation opetarion and maintainance of 2тP

found poor

zi V Norch is instolled at 2TP inlet and digital flow
metee flow metet is drovideo ot outtet 01 E7P.

Distillety Unit

17 Ducirg visit Disirilceg was nos in osuatнos o

compostiny also was not in operation lound

27 Des udge ot eemcining & dos ot agoon

in projecss.

1227

Af-
22

(B.N. Gore)N. bore MN chalwa)
Fo

(A Manajan)
0
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23

Ddehrasbira Polution Control Board

महाराष्ट्र प्रमा नियं

(An 150: 9001 & OHSAS: 18001 Certified Laboratory)

Tel: 0253, 2362820

Fax:-0253, 2365150

Emait:- soneshiklab.@mpcb.gov.in
mocbnashikleb@mocb gov.in

To,

Udyog Bhavan 1" Floor,
Near ITI Signal, Trimbak Road,
MIDC Compound, Nashik-422007.

AF-
23

The Sub-Regional Officer,
M.P.C. Board. A, Nagar
Lab. Report No.: 1185 Date of Collection: - 30/11/2015

Sample Code No: - SROA/JVS/626 Date of receipt: - 02/12/2015

ANALYSIS REPORT

Type of Industry Sugar

Particulars Result

pH 8.01

B.O.D.(3 Days 27°C) 95.0

C.O.D. 252.0

Suspended Solids 90.0

Total Dissolved Solids 1960.0

Chloride 480.0

Sulphate 47.32

Oil && Grease 2.8

Sampleble collected by

Seal No

Mr. M.A .Mahajan

245

Note:- 1) AllAll results are expressed in ppm except pH.
2) BDL indicates Below Detectable Lovel.

ic Officer,Scientific

Regional Laboratory, Nashik.
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MARARASHTRA

24

Maharashtra Rolutien Contrel Board
महाराष्ट्र प्रदूषण लियंत्रपा संक

( An ISO: 9001 & OHSAS: 18001 Certified Laboratory)

Udyog Bhavan 1 Floor,Near ITI Signal, Trimbak Road,MIDC Compound, Nashik -422007.

AF24

Tel: 0253, 2362820
Fax:-0253, 2365150
Email- sonaşhiklab@mpch.gov.inmpobnashiklat@mpeb.gov.in
To,

The Sub-Regional Officer,
M.P.C. Board. A, Nagar
Lab. Report No.: 1422

Date of Collection: -31/12/2015
Sample Code No: -SROA/JVS/705/15 Date of receipt: - 02/01/2016

ANALYSIS REPORT

Type  of Industry
SugarParticulars
ResultpH

6.01B.O.D.(3 Days 27°C)
105.0C.O.D.

224.0
Suspended Solids

92.0
Total Dissolved Solids

Chloride

Solphate

Oil & Grease.

Sample collected by
Seal No Mr. M.A.Mahajan

245

2134.0

570.0

390.6

3.0

Note:- 1) All results are expressed in ppmpm except pi2) BDL indicates Below Detectable Level.

(VR-Thakur)
Scientific Officer,

Regional Laboratory, Nashik.
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HAHARASHRY

Tel: 0253, 2362820

Fax:-0253, 2365150

Maharashtra Pollution Contual Bnp
महाराष्ट्र प्रदूषण नियंत्राम म

{ An ISO: 9001 & OHSAS: 18001 Certified Laboratory)

Email:- gonashiklab@mpcb.go.n
mpcbnash|klab@mpcb.poy in

Udyog Bhavan 1" Floor,

Near ITI Signal, Trimbak Road.
MIDC Compound, Nashik -422007.

To,

The Sub-Regional Officer,
M.P.C. Board. A, Nagar
Lab. Report No.: 1520

Date of Collection: - 13/01/2016
Sample Code No: - SROA/JVS/726 Date  of receipt: - 15/01/2016

ANALYSIS REPORT

Type of Industry
Sugar

Particulars
Result

pH
5.2

B.O.D.(3 Days 27 C) 100.0

C.O.D.
240.0

Suspended Solids
80.0

Total Dissolved Solids 2210.0

Chloride
610.0

Sulphate
480.0

Oll & Grease 4.0

Sample collected by Mr. M.A.Mahajan

Seal No 245

Noto: 1) All results are expressed in ppmppm except pH.
2) BDL indicates Below Detectable Level.

aniyricay
(V.R.Thakur)

Soientific Officer,
Regional Laboratory, Nashik.

AF-
25
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Effluent treatment plant

New-lime tank

Annexure-A-S

SMSNNagawde.ssk.ltd

26

SM SN Nagawde.ssk.ltd

AF2
6
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Anne
xure

 A-
5 SM SNNagawde.ssk.Itd

chambar to equilization tank

SM SN Nagawde.ssk.Jtd

27

4F
 2
3

Equilization tank with stireer

SMSN Nagawde.ssk.ltd

Equilization tank to primary clarifier
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SM SN Nagawde.ssk.ltd

32

primary clariher  with chamber to Anerobic tank no.l

SMSN Nagawde.ssk.ltd

AF
-2
8

Anerobic tank no. 3to tube Settler

SM SN Nagawde.ssk kd w

tube Settler to bio tower
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SM SN Nagawde.ssk.ltd

Aeration tank

SMSN Nagawde.ssk.lhd

Air blower pnud

SM SN Nagawde.ssk.ltd

secondary clarifer tank

29

AF-2
9

95

588



S
M

 S
NN

ga
wd

e.
ss

k.
ld

ne
ar
y c

an
le
r 
ta
nk

 w
it
h  p

la
na

to
ry

 ge
ar

 bo
x

SM SN Nagawde.ssk

HF-30

Filter tank to 15 day storage tank

SMSN Nagawde.ssk.ltd

Sludge dry bed
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Annexure-A-6 30

SMS
NNS

Regi. No. ANR/PRG (A) 1, Date. 3/8/1965

सहकार महर्षी शिवाजीराव नारायणराव नागवडे
सहकारी साखर कारखाना लि.

मु.पो. श्रीगोंदा फॅक्टरी, ता. श्रीगोंदा, जि. अहमदनगर फिर - ४१३७२६

SAHAKAR MAHARSHI SHIVAJIRAO NARAYANRAO NAGAWADE
SAHAKARI SAKHAR KARKHANA LTD.

To

The Managing Director

S.M.Shivajirao N.Nagawade S.S.K.Ltd.,

Shrigonda Factory. Tal- Shrigonda,

Dist- Ahmednagar.

Sub :-

Respected Sir,

Changes in ETP Process as per MPCB guideline.

Date 10/11/2016

AF-
31

With reference to the above cited subject and Site visit of SRO, Ahmednagar and

Field officer, RO office Nashik for Inspection of sugar ETP on dated 05/11/2016 and as per their suggestion,
following changes are done at ETP Side

1) Oil Skimmer over Flow tank is connected to equalisation tank No.1 by gravity 8"

Dia meter pipe. Stirrer is provided having V- type gear box ration 30:1 with 10 hp drive.

2) Water From equalisation tank No.1 is lifted to primary clarifier by 5 HP suitable pump.
3) Water From anaerobic tank No 2 is lifted to anaerobic tank No 3 by 5 HP suitable pump.

4) Water From anaerobic tank No 3 is transfered to tube settler by 7.5 HP suitable pump.
5) Water from tube settler is connected to bio tower chamber by gravity and bio tower to aeration

7)

tank by gravity.

6) Secondary clarifier drive is replaced by new planetary gear box.

Outlet from filter feed tank having size 7x3.7x2.8 mtr is lifted to 15 days storage tank having size
28.50x27.07x3.5 mtr instead of 17.6x17.6x3.8 mtr storage tank

8)

by suitable 3" dia pipe and pump

Above changes are done as per MPCB guideline and remain as it is. Modified ETP layout plan
drawing is attached here with for your ready reference.

This is for your information and necessary action please.

Thanking you.

Civil Engineer Cheif Engmeer Enviroomental Officer

Enclosed-Modified ETP drawing.
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Annexure-A7

Phone (020) 26902100-30 lines VSN
: (020) 26902244 संशोधनेन संवृि

E-mail vsilib@vsnl.com
Web site: www.vsisugar.com

VSI/ST/3369/2016-17

To

The Managing Director

VASANTDADA SUGAR INSTITUTE
Manjari (Bk.) Tal.: Haveli, Dist.: Pune -412 307, Maharashtra, India.

Sahakar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd.
At.: Shrigonda Factory
Tal.: Shrigonda
Dist.: Ahmednagar

Sub.: Visit report

Ref.: Your Letter No. DIST/52/1890/2016-17, dt. 8.11.2016

Dear Sir

11/11/2016

As per your above reference letter Mr. D. B. Sapkal, Sr. Sugar Technologist,
visited your factory site regarding ETP Up-gradation During the visit, he had discussion
you, Mr. R.G.Makhare, Chief Engineer; Mr. R.P. Varma, Chief; Mr. S.G.Kulange;
Mr. B.N.Gore, Distillery Manager; Mr. M.D. Kandekar, Env. Officer. Existing ETP was
designed for the flow rate of effluent 400 m³/day having BOD value 2000 mg/lit.

Existing ETP System is as follows:

1. Screen Chamber

2. Oil & grease trap

3. Equalization cum Neutralization Tank

4. Primary Settler

5. Anaerobic Lagoon-1,2 & 3 in series
6. Tube Settler

7. Bio-Towers

8. Aeration Tank

9. Secondary Clarifier
10. Dual media Filter

11. Sludge Drying Beds

12. Fifteen days storage tank

AF
34

Reply to be sent on the name of Institute and not on individual's name.
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V5
संशोधनेन संवृद्धिः

VASANTDADA SUGAR INSTITUTE
35)

CONTINUATION SHEET

BRIEF DESCRIPTION:

SCREEN CHAMBER:

Solid particles more than 10mm size is trapped & removed manually

OIL AND GREASE TRAP:

Insoluble oil is removed by belt type Oil Machine & collected in oil storage tank.

Separated oil is disposed through registered Preprocessor.

EQUALIZATION CUM NEUTRALIZATION TANK:

• pH is corrected by Lime solution.

Agitation is provided or mixing & keeping the effluent in homogenous condition.

PRIMARY SETTLER:

Typically designed to allow the solid particle [sludge] to settle down at the bottom

and collected in sludge drying beds periodically.

Overflow clear influent enters Anaerobic Lagoon

B.O.D. reduced by 20% & S.S. reduced to 70 to 80%.

ANAEROBIC LAGOONS: [03 NOS]

Provided in series.

• The waste is high in Carbohydrates but low in nitrogen & phosphorous.

Nutrient supplementation is provided in the Anaerobic Lagoon No. I

• Retention time is 04 days.

• Proper sludge concentration is maintained & BOD is reduceu by 30.

TUBE SETTLER:

Conical bottom for easy pathway to sludge accumulatio.n

Plates fitted at 55% inclination for easy guidance of sludge at the conical bottom
of PPS.

BIO-TOWER:

.

.

Fitted with Basin for effluent collection & overflow

Inside packed with PVC media for Biological attached growth.

B.O.D. reduced by 25%

Af
-3
5
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V5i VASANTDADA SUGAR INSTITUTEसंशोधन संवृदिः

AERATION TANK:

061

CONTINUATION SHEЕЕТ

Above ground RCC tank where the secondary biological treatment is carried out.
In this treatment, Oxygen supplied to the bacteria is consumed under controlled
conditions so that, most of the BOD is removed in a treatment plant rather than in
the watercourse. Thus, the principal requirements of biological waste treatment
process are an adequate amount of bacteria that feed on the organic matter
present in the wastewater, oxygen and some sor means of achieving contact
between bacteria and organics.
The required oxygen is supplied to the bacteria by Diffused Membrane System
where the oxygen will be supplied to the bio-mass through fine bubble diffusers
ensuring positive and complete oxygen feed to the bio-reactor.
The air to the diffused membrane system will be supplied by air compressor.
[90% BOD Reduction]

SECONDARY CLARIFIER:

RCC above ground round tank with hopper bottom.

To maintain the bacterial cell mass concentration in the aeration tank [bio-
reactor), from the bottom the sludge [Bio-mass] is continuously recycled to the
bio-reactor with the help of sludge recycle pump. Scrapper mechanism will
ensure the filamentous sludge floating on the surface to guide at the bottom of
clarifier

HOLDING TANK:

RCC under ground tank for holding effluent before
& Carbon filters.

DUAL MEDIA FILTER:

it is passed through Sand

Closed sand filter designed & fabricated by us in M.S. epoxy painted with graded
sand of different sizes as filtering media.

AF
 36

SLUDGE DRYING BEDS:

It is brick work for holding and drying the sludge generated From E.T.P.
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V5 VASANTDADA SUGAR INSTITUTE
संशोधनेन संवृद्धिः

37

CONTINUATION SHEET

AS per the design of the ETP, stage wise BOD reduction will be as follows:

• Initial BOD: 2000 mg/l.

20% BOD reduction after primary clarifier: 1600 mg/l.
• 30% BOD reduction after Anaerobic lagoon: 1120 mg/l

25% BOD reduction after Bio-tower: 840mg/l
• 90% BOD reduction after aeration tank: 84 mg/l

Considering above reduction of BOD value, existing Up-graded ETP is adequate
to handle the optimum load in peak season and give expected results. However, it is
suggested to operate and maintain the ETP properly.

Thanking you

Yours faithfully

Bapkay
(D.B.Sapkal)

Sr. Sugar Technologist
Sugar Technology Department

AF
3
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

WESTETERN ZONE, PUNE

MISCELLELLANEOUS APPLICATION NO.335 OFDF 2016

IN

APPLICATION NO.51/2016 (THC).

Shrigonda Sahakari Sakhar Karkhana Ltd. Applicant

In the matter of

Karim Jahangir Shaikh

(Original Res.No.6)

(Original Petitioner)

V/s

State of Maharashtra & Ors. Respondents.

Affidavit on behalf Respondent Nos. 4 & 5

I, Rajendra Uttamrao Patil, aged about 49 years, occupation-service, the

In-charge Regional Officer of the Maharashtra Pollution Control Board at Nashik

having my office at Udyog Bhavan, Near ITI Satpur, Nashik, do hereby state on

solemn affirmation as under:

I am the Incharge Regional Officer of the Respondent Board at Nashik,

which includes Ahmednagar, Nashik, Jalgaon, Dhule & Nandurbar Districts, for the

purpose of implementation of the Water (Prevention & Control of Pollution) Act,

1974, the Air (Prevention & Control of Pollution) Act, 1981 and Rules made

thereunder respectively. I am filing the present affidavit on behalf of the

Respondent Nos. 4 & 5, as under:

(1) I say and submit that the Applicant has filed the above Misc. Application,

to issue directions to the Maharashtra Pollution Control Board, to issue

orders for restart of their Sugar Unit and issue renewal of Consent to

Operate for the period from 1/08/2016 to 31/07/2017 and to restore the

water & electricity supply to the said unit.
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(2) I say and submit the Maharashtra Pollution Control Board
 is a Body

(3)

(4)

(5)

Corporate constituted u/s 4 of the Water (Prevention & Control of Pollution)

Act, 1974 and also deemed to be the State Board under the provisions of

the Air (Prevention & Control of Pollution) A.ct, 1981. The Board is the

Enforcing Authority under both the Water & Air Acts for the prevention,

control and abatement of water & air pollution Besides that, the Board has

been entrusted with the implementation of the Environment (Protection
)

Act, 1986 and Rules made thereunder. One of the important functions of

the Respondent Board is to prevent, abate a
nd control of water & air

pollution to prevent degradation of environment.

say and submit that the Hon'ble High Court of Judicature at Bombay,

Bench at Aurangabad vide order dtd. 25/11'2014 granted interim relief
 in

terms of prayer clause(c) i.e. pending hearing & disposal of this petition,

directing the MPCB to initiate action against M/s.Shrigonda SSK (Sugar)

for sending untreated industrial effluent in the field of the petitioner u
nder

the provisions of the Water (Prevention & Control of Pollution) Act, 1974

and the Air (Prevention & Control of Polluticon) Act, 1981.

say & submit that in compliance of the order dated 
25/11/2014. The

Respondent Board had issued Refusal of consent vide letter dated

20/12/2014 & voluntary Closure directions u/s 33A of the Water (Prevention

& Control of Pollution) Act, 1974 & 31,A Air (Pre
vention& Control of

Pollution) Act, 1981 vide lette
r dated 23'12/2014 for not upgrad

ing the

Effluent Treatment Plant & Air Pollution Control system.

I say and submit that the officials of the 
Respondent Board vide report

dated 12/1/2015 reported that the Applicant-Industry has not stopped the

production activities. Therefore, the Respondent Board had issued

directions u/s 33A of the Water (Prevertion & Contr
ol of Pollution) Act,

1974 & 31A Air (Prevention & Control of Poliution) Act, 1981 vide letter

dated 4/2/2015 to the Respondent-Industry,
 wherein, the Competent

A
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P
R
E
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N
A
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A
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3

OERNA

DESHPANDE

AHASHIK
GRASK DIST

OHTRAtheAuthorities were directed to disconnect water / electricity

ns

upply
 ot

Respondent-Industry. A copy of the directions dated 4/2/2015 is enendlosk

herewith and marked as an Annexure-1'.

(6) I say and submit that the Sub-Regional Officer, MPCB, Ahmednagar vide

report dated 10/2/2015 reported that during visit, the Applicant-Industry

found in operation and water supply as well as clectricity connection were

not disconnected. Therefore, the Respondent Board had issued directions

to the Executive Engineer, Irrigation Department, Shrigonda and Executive

Engineer, MSEDCL Itd., Shrigonda to disconnect the water / electricity

supply of the Applicant-Industry vide letter dated 4/4/2015. A copy of the

said directions dated 4/4/2015 is enclosed herewith and marked as an

Annexure-'I1.

NOTASPDEERNASHPANDE

ON
SA

ASHIK Dis

AHARASHTRA

REG NOGNORA)4566

INDIA

(7)

(8)

I say and submit that the Applicant-Industry vide its reply dated 17/4/2015

requested to grant permission to restart their manufacturing activities.

Considering the assurance given by the Applicant-Industry for compliance

of the closure directions, the Respondent Board had issued directions to

the Appellant-Industry vide letter dated 17/4/2015 wherein, the Applicant-

Industry was allowed to restore electricity/water supply only for residential

colony & upgradation work of Effluent Treatment Plant/Air Pollution Control

System, with the directions to the Competent Authorities. A copy of the

conditional directions dated 17/4/2015 is enclosed herewith and marked as

an Annexure-'III'.

I say and submit that the application for grant of renewal of consent was

placed before the Consent Appraisal Committee Meeting of the Board held

on 3/11/2015, I further say and submit that the minutes were kept in

abeyance for obtaining legal opinion, since, the Original Writ Petition

No.1074/2012, Contempt Petition No. 455/2015 and Civil Application are

pending before the Hon'ble High Court, Aurangabad Bench, the

Respondent Board may not take further decision in the matter.
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(9)

4

PDERERNA
ARESHPANDE

AASHIK DIST

REG NONA
AARASHTIST

06/09/201

I say and submit that again the Applicant has applied for graht of renewal

OF INDIA

of Consent to operate for 3000 TCD. The said application was placed

before the Hon'ble Consent Appraisal Committee Meeting of the

Respondent Board held on 27/04/2016, wherein, it was decided to defer

the case and revert back to the CAC along with further directions / orders

received from the Hon'ble High Court, Aurangabad / National Green

Tribunal, WZ, Pune.

(10) I say and submit that the officials of the Respondent Board at Ahmednagar

(11)

have visited to the site of Applicant Industry on 25/10/
2016 and observed

that as follows:

i. During the visit industry is not in operaticn and the sugar crushing unit

yet not started. But during visit trial run activ
ity of boiler No. 3 is found

in opertation.

ii. Industry has provided ETP 
to sugar unit & install online monitoring

system to ЕТР.

iii. Industry has provided wet scrubber to all 4 boilers. Industry having 80

acres of own land for irrigation purpose. The treated
 effluent is being

used for irrigation in underground
 pipeline till 1750 mtrs. Length

.

iv. During the visit ETP found dry as there is no any effluent
 generating

from sugar factory. A copy of the visit report dated 25/10/2016

enclosed & marked as Annexure-IV
.

is

In view of the above, the Respondent 
Board will be duty bound

 to comply

with the directions of this Tribunal in
 this regard. The Hon'ble Tribunal m

ay

please be issue appropriate ord
er in the above matter.

Solemnly affirmed on this the 28th day of October, 2016 at Nashik.

Identified by

BEFORE ME

Sou. PRERANA P. DESHPANDE
Advocate & Notary, Govt. of India
Off: Chamber No. 202, B, No.2,

Dist. Court, Nashik.

Res: 5, Nirmalaa Appl, Racca Colony,
Neehik

For & on behalf of Maharashtra

Pollution Gontrol Board,

(Rajeddra Uttamrao Patil)

I/c. Regional Officen, M.P.C. Board
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Annexure-I

MAHARASHTRA POLLUTION CONTROL BOARD
Grams. "PREPOLL"

Tel. Nos.: 0253/2365150/61
Fax :0253/2365140

E-mail ronashik@mpcb.gov.in
rompcb.nashik@rediffmail.com
BY RPAD/FAX/ HAND DELIVERY
L. No.: MPCB/RONK/ANR/CD-190/364 12015

To.

M/s. The Shrigonda S.S.K. Ltd. (Sugar Unit)
At-Shrigonda Factory, Tal. Shrigonda,
Dist. Ahmednagar.

Sub:

REGIONAL OFFICE, NASHIK

Udyog Bhavan, 1st Floor. Trimbak Road,

MIDC Compound, Near I.T.I.,

Satpur, Nashik - 422 007

Dtd.: 04/0212015

Directions under Section 33A of the Water (Preventión & Control of Pollution) AcI,
1974, under Section 31A of the Air (Prevention & Control of Pollution) Act, 1981.

Ref.:
1.Consent to Operate granted by the Board vide no. BO/JD(WPCYEIC-NK-8044-
11/CAC-2613 dtd. 18/03/2014 valid for period up to 31/07/2014.

2. Your application for grant of Renewal of Consent of Sugar unit vide letter dtd.
24/06/2014.

3. Refusal of Consent issued vide letter dldl. 20/12/2014.
4. Present status report submitted by SRO Ahmednagar vide letter dld.15/1/2015.
5. Decision taken by the CAC meeting held on 2/2/2015.

WHEREAS, the Maharashtra Pollution Control Board has granted Consent to
Operate under section 26 of the Water (Prevention & Control of Pollution) Acl, 1974, under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and Renewal of
Authorization under the

the Hazardous Waste (Management, Handling &Transboundaty
Movement) Rules, 2008 vile letter under rel. (1). ANDWHEREAS, It is mandatory on your
part lo provide adequate pollution control system, so as to achieve the s'andards prescribed
by the Board in its consent order.

ANDWHEREAS, you have made an application for grant of renewal of consent at
reference No. 2 above, which was placed before the Consent Appraisal Commiltee (CAC)
Meeting of the Board held on 7/10/2014, wherein, it it was decided to issue Show Cause
Notice for non-compliance of the consent conditions. Accordingly, the Board has issued
Show Cause Notice vide letter dated 28/10/2014.

AND WHEREAS, your reply dated 3/11/2014 to the show cause notice alongwith
proposal submitted by Sub-Regional Officer, MPCB, Ahmednagar hmednagar was was again placed before
Ihe CAC meeting held on 9/12/2014, wherein it was decided to issue refusal for renewal of
consent to operate and forfeit your bank guarantee as well as clasure directions for

operating withoul consent of the Board & for not providing adequate Effluant Treatment Plant
& APC system.
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2:

AND WHEREAS, in view of the continuous non-compliance, the Board has issued

refusal of consent under section 27 of the Water (Prevention (P & Con rolon rol of Pollution) Act,

1974, under Section 21 of the
 Air (Prevention & &(Control of Pollutio

n) Act, 1981981 vide lelter

as issued
dated 2020/12/2014 and forfeited the Bank Guarantee of Rs. 20 lakts as well

mlary closure directions vide directions daled 21/1/2
015.

ons was

ANDWHEREAS, the compliance report alongwith voluntary clcsure direction

placed
ein, it was

ced before the Consent Appraisal Committee meeting held on 2.2.2015, whereir

decided to direct competent authority for disconnection of Water /Elestricily supply of your

sugar unit.

NOW THEREFORE, in exercise of the powers conferred upon ma by the Board under

Section 33A of the Water (Prevention & Control of Pollution) Acl, 1974 and u/s 31A of the Air

(Prevention & Control of Pollution) Act, 1981. you are hereby directed to close down your

sugar unit and the competent Authorities are also directed to discon nect electricity / water

supply to your sugar unit.

This is issued with the approval of the decision taken by the CAC Meeting
 held on

2/2/2015.

V

(V.V.Shinde)

Regional Officer, Nashik
.

Copy submitted for information to: Member Secretary, MPCB Mumbai.

Copy submitted for information to:

1. The Principal Scientific Officer, MPCB Mumbai.

2. The Sr. Law Officer, (LW), MPCB Mumbai.

Department,

Copy for information and n
ecessary action:The Executive 

Engineer, Irrigation

Shrigonda, Tal. Shrigonda, Dist. Ahmedngar/ The Executive Engineer MSEDC
L Lid..

Shrigonda, T'al. Shrigonda, Dist. Ahmednagar - They are directed lo disconnect waler

/electricity supply of M/s. Shrigonda SSK Lld., (Sugar Unit), Shrigonda Factroy, Tal.

Shrigonda, Disl. Ahmednagar forthwith and report the compliance to this office at the

earliest.

Copy to:

1. Sub-Regional Officer, M.P.C. Board. Ahmednagar:

For information and necessary foll
ow up. Further, he is d rected lo serve the sald

direction of closure to the said unit personally & report the complia
nce at the earliest.

2 Master File-2015.
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AnnexuФ-ПMAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010437/24020781/24014701
Fax: 24023516/24024068/24044531
Website: http://mpcb.gov.in
E-mail: enguiry@mpcb.gov.in

No.BO/P&LDiv /B-1218
To,

The Executive Engineer.
Irrigation Deptt.  Shrigonda
Dist. Ahmednagar

The Executive Engineer
MSEDCI Ltd.
Shrigonda, Dist. Ahmednagar.

Sub:

Ref:

Kalpataru Point, 2nd - 4h Floor
Opp. Cine Planet Cinema,
Near Sion Circle, Sion (E)
Mumbai- 400 022.

Date: 414/201

Directions for disconnectionconnection of water/electricity supply issuedto M/s Shrigonda SSK Ltd. Shrigonda (Sugar  unil)
1) Directions of closure issued by Regional Officer, Nashik dated
4/2/2015

2) Reminder Letlers issued by Sub Regional Officer,Ahmednagar dated 10/2/2015 & 25/3/2015

WHEREAS, Regional Officer, of the Board at Nashik had issued ditections ofclosure under section 33A of the Water (Prevention & Controf of Pollulion) Act, 1974 andunder Seclion 314A of the Air (Prevention & Control of Pollution) Act,1981 to M/sShrigonda SSK Lld. Shrigonda wherein you  were directed to disconnect water/electricily
supply to the above view of nond
which they have noticed of noncompliance reported by the officials of the Board,iced during their visil and inspection. The said sugar unit has failedto provide adequale Effluent treatment Plant & Air Pollution Control system inspite of
sufficient time and opportunity given to the aforesaid unit.

AND WHEREAS, It is surprising to note thal,  inspite of specific directions given lo
tohoeyou vide directions dated 4/2/2015 & reminder letters dated 10/2/2015 & 25/3/2015

respectively, you have not bothered to disconnecthect the water/electricily supply to the said
unit.

AND WHEREAS, your attention is drawn to the General Circular (Commercial
No.225)

5) issued by the Chief Engineer (Commercial) vide reference No.PR-3/291/13
dated 2A

4/7/1995 to all Zonal Chief Engineers (0&M), MSEB, EB, all all S.ES.Es. and all E.Es of
O&M vision, as well as Flying Squads of V& S, MSEB to lake note of the pravisions ofthe 33A of thehe Water (P&CP) Act, 1974 & Under

section 31A of the Air (P&CP) Act,
1981, which circulat

further stales as such directions are received.from
and whenthe Pollution Control Boards, water/elr/electricit ply should be disconnected forthwith

alter completion ol necessary formalilies ty supply
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wates

If you fail to disconnect connect the/electricilythe eledelectricity supply to the above defaulling unit, your
attention is also drawn to the provisions containeined in Sub-Section (2) of Section 41 of
the Water (Prevention & Control of Pollution) Acl, 1974, for which, you willvill be liable for

proseculion, which is punishable with imprisonment for a term, which shall not be less
than one year and six months ths but bul whwhich may extend to six years and with fine, and in
case the failure continues, with an additional fine which mmay exlend to fiveive thousand
rupees for every day during which such failure continues after contravention fofor the firstsuch failure. Which please nole.

Hay
(Dr.F. Anbalagan, IAS)
Member Secretary

Copy to

1) JD (WPC)/Law Officer, (P&L Div)- for information.
2)Regional Officer, Nashik/Sub Regional Officer, Ahemadnagar- for information and
necessary aclion- They are directed lo ensure compliance of these directions by
pursuing with the appropriate competent authorities and in case, they failed to comply
with these directions to intimate this office immediately with prosecution proposal in the
prescribed format.
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Annezure-T

MAHARASHTRA POLLUTION CONTROL BOARD
Tel 24010437/2-4020781/24014701
Fax: 24024068724023515
Website: htip:/mpch mah.mc.inE-mail: cac-cell@mpch.goy.in
МРСВ/САС-CELL/TB/Rostart/1883
To.

M/s. Sahkar Maharshi Shivajirao NaraynraoNagwade SSK Ltd.,

Kalpataru Pont, 2t. 4th loor
Opp. Cine Planet Cmema,
Near Sion Cirele, Sion (E)
Mumbai-400 022.

(Formerly known as M/s. Shrigonda SSK Ltd.)A/p - Shrigonda Factory, Tal. Shrigonda.Dist. Ahmednagar

Date: 17.04.2015

Sub: Conditional Directions w/s 33A of the water (Prevention &
Control of Pollution) Act, 1974 and w/s 31A of the Ar
(Prevention & Control of Pollution) Act: 1981

101 4115

Ref: 11
Closure directions issued by the Board vide dt
04.02.2015.

2) Your reply to Clesure Direction received on
17.04.2015.

We refer to the directions of Closure issued by the Board vide letter du04.02.2015 on the grounds of non up-gradation of effluent treatment plantair pollution control system and operating unit without Consent of the Board

12 /0ns// heed tn in eipt of yuor rply dtd. 7192015 and tahierg in to

Consderation of assurance given by you for comphance of Closure Directions.

De ou are hereby allowed to restore the electricity supply and water suppiv only

Jor youf residential colony and up-gradation work of Eftluent Treatmen

drectra nt / Ar Pollution control systems activities subject to the complance of

Jollowing conditions

181) You shall install separate electric meter /water meter to only yourresidential colony.

2) You shall install separate electric meter for up-gradation work ofEfluent Treatment Plant to operate ETP and up-gradation work ofAir Pollution Control system.
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In case, you fail to comply with the above couditions, the. Bonrd will
have no option than te imtiatetate appropriate legal action agamst you whic
please note

The existing Closure Directions issued to your sugar unit shallcontimue геан

These Drections are issned without prepudice to the order passod orbeng passed by the Hon'ble High Court, Aurangabad in Writ Petition No1074/2012 filed by Shri Karim Jahangir Shaikh Vs State of Maharashtra &Ors.

(Dr. P.  Anbalagan 1A
Member Secretary

Copy submitted to: Chairman. MPCB, Mumbai - for nformation
Copy to

1 Joint Director (WPC) / Law Officer - MPCB. Mumbat - for mformatioaand necessary follow up

2) Regional Officer, MPCB, Nashik & Sub-Regional Officer. MPCI:Ahmednagar - for information and necessary follow up.

Copy for information & necessary action to:-

The
Executive Engineer, Irrigation Department, Shrigonda. Tal.Shrigonda, Dist. Ahmednagar & The Executive Engincer MSEDCL

Ltd., Shrigonda, Tal. Shrigonda, Dist. Ahmednagar- They are directed
to provide separate electrcity/water meters for the Residential Colony, up-gradation work of ETP/APC and resune the electricity supply of the sameThe electricity supply of the industry Le. main operation plant will notresume as per the Directions dtd. 17.04.2015 till further directions of theBoard.
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Annerure-☑

MAHARASHTRA POLLUTION CONTROL BOARD

Ph No-0241 2470852

E mail sroahmednagar ompeb.gov.in

Name of Industry

VISIT REPORT

Sub- Regional Office.

Savitribai Fule Vyapari Sankul.

floor. Hall No - 2 & 3. Near

TV Center. Savedi.

Ahmednagar-414 003

25/10/2ol

Shrigonda SS.K (S.M. S.N.N. Snh. Saichar Kor khawy)

Ird.
Ap- Limpangwon Vilonge. Tal. shrigouda

Brst A' Negat. (segerr DA(

25/10/2016Date of Visit

Consent Validity
3110415014 (sigors) 

Applied Fere Reneel

Observationis

During visit to the Industay forNwiny

оhсланоus are
 made

Industry Representative: 
Me. Kandekar M.D

mr. Falange3.g.

Board's Oifteer R.P. suryawansh (Field offiker)

1) Durtng tsit industry is not in ope-rapion,  1s the sugorr

Carre crcalung is you not started
.

2) Industay has appl
ied for renewa

l of Cousent

3) Duatug vral
it if is inform

ied theee industry wsas completed

his lost cred
ing srason 

(ie. 2015-2016) 
on 4103/2016.

Cice, stasted on 
st2015

1 07103/2016) 
& done tot

ad sushinb

of cane 5,64,634 MT.
 (wihow Rest

urt order  by ronp

4) Industay hoe
s prorided E

TP to sugars unit
 Cousist of

CSiG Rbaitr, Primany caaif
ne, Aerat", 2neleuj wyagotow

er d

Sond filker
. As reporrt

ed by represont
 ative they

 have

usgrnde Epp a
s per diree

mion (ne. Aerat difused memtsr
ame,

ispfeser, ont
ane manitor

ing sisem, Pamiry clonf
ire Nowwoether

3). Industry has
 install the o

ntine monitost
ucy shystem to

(TP (For P
Hl BOD,  COD, tS56. fr0w)

9 Iradustoep hav
ing o NOA. of Bbiter

r (for sugar U
rit) Provida

with wet 
sorulsber as a Apc

with b3 
Nos of cliney

(Botder (&
 - 30m Hight Boiler- 3 3om/8 Borlet-5-60m

Industoy ho
s Provided

 wek sre
lber tos 

au aubov
e

beiler as 
a Apr. Alt boiters a

re Boeggos fire

MPCB Ahmednagar 
Bailer

(PTO)
1
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Durtnoy time of risit sigar fantorry is founal not in
operition & no eny surgar cane cresling obsevad

3) Best during visit frial tovi actisvity of boiter no 3 1s
found in operation. Industay representective informel
that Boiler 3 1s expericeted for Rirpose of slow Heasing.

9) As per consent condition inotustay hars scebuitted the
Ridirf Ro. 22.10 Laak (for vateus Conditen) raweh was
raaced up to 31109120tf.

10) ocres cess 1s Puid upto DeE -2015 & subewtteut
up to Mareh- 2016. A160 eilted for) V

1) I'ndustny having sortcers of own land for imigapion
Purpose.. The treated effluent is being used For
ingationina undergsound pipe tile till 1450 mir
benght. (Am por infomudtion by rrepresentacdive they.
al share treated effhuele for perigation to nearsby
femmer by doineg acoprerement) As in last seasen theyAhey
wane share to near by farmer

1ot sapisted yos eently completed the is day sterage fouy
in last Yearat ETp cred.

13) Durtay Visit ETp foand adry as ther is noany

eftuen generating from suyor factory. Mence no oy
us

14)

scimplug is etone.

Durivey vrait obsévatrous ane mate alonqwith
faceny repsrese ntectre, M. Kovdekar (AS the M.D&

Dist /o waas out of focakeny)

(Kulange s.&)
civl Cngy

(M Kandekas)
Fautiny Peprmottre

dver
R.P

Freld oficer

Salkan

Spleis Facta leligonо

2
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1

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE, PUNE

MISCELLELLANEOUS APPLICATION NO.335 OF 2016

IN

APPLICATION NO.51/2016

NOTAR

*/MOREV..
ORRATES

Shrigonda Sahakari Sakhar Karkhana Ltd.

In the matter of

Karim Jahangir Shaikh

V/s

State of Maharashtra &Ors.

... Applicant

(Original Res.No.6)

...(Original Petitioner)

... Respondents.

Additional Affidavit on behalf Respondent Nos.4 & 5

I, R.U. Patil, aged about 49 years, occupation - service, the I/c. Regional Officer,

of the Maharashtra Pollution Control Board at Nashik i.e. Respondent Nos. 4 & 5, having

my office address at Udyog Bhavan, 1st Floor, ITI Circle, Trimbak Road, Nashik, do

hereby state on solemn affirmation as under:

I am the In-charge Regional Officer of the Respondent Board at Nashik, which

includes Ahmednagar, Nashik, Jalgaon, Dhule & Nandurbar Districts, for the purpose of

implementation of the Water (Prevention & Control of Pollution) Act, 1974, the Air

(Prevention & Control of Pollution) Act, 1981 and Rules made thereunder respectively.

The Respondent No. 6 îndustries comes under my jurisdiction as per as overall

supervision and control of the areas come under my jurisdiction. The Sub-Regional

Office, Ahmednagar is responsible for day to day monitoring of the area in which the

Respondent no 6 industries is situated. I am filing the present affidavit on behalf of the

Respondent Nos. 4 & 5, in compliance of the Order dtd. 03/11/2016 as under:

1. I say and submit that this Hon'ble Tribunal vide order dtd.3/11/2016 directed

the Respondent Nos. 4 & 5 to place before this Hon'ble Tribunal the facts

concerning adequacy of ETP installed in the sugar factory of Respondent No.6.
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2. I say and submit that in compliance of the said Order dtd.3/11/2016, the

present status of the Effluent Treatment Plant installed by the Respondent No.6

is as under:

As per the Joint inspection report dated 05/11/2016 submitted from SRO

Ahmednagar (as Annex - I enclosed), it seems that industry has provided pre-

primary, primary, secondary and filtration unit whereas all the unit are not

placed at right location as equalization tank is placed after primary clarifier.

From the information submitted for scrutiny it reflects that there is inadequate

information regarding the design of anaerobic unit, Bio tower, biological unit

and clarifier unit. In absence of design criteria and as per the available

information with respect to physical design specification it seems that ETP is not

adequate to carry the optimum load in the peak season. Apart from design

specification, operation and maintenance of ETP is a critical point that needs to

be defined more accurately. Skilled manpower is required to run the Effluent

Treatment Plant

Solemnly affirmed on this 7thday of November, 2016 at muto

Identified by

For & on behalf of Maharashtra

Pollution Control Board,

BU. Patil)

I/c Regional Officer-Nashik(Advocate)

NOTARY
MORB V. B.

GREATER MUMBAI.
Lag. Noy 155/84

BEFORE ME

une
Vasant B. More

Notary Gr. Mumbai

REGISTER Sr. N65/2014No.

NOTARIAL NOTARIAL NOTARIA
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Joint visit Report

3

2

41/11/2

UM
BA
I

Name of Industry:- M/s. shhakar Mohorshi
shivajirao Narayanroo Nogwade

SSK LId., ( Formosly know as. MORE

the shrigonda ssk Ltd.), A/P.

shrigonda factory. Ta. shrigonda
Dist. Ahmed nagar- 413796.

Date of visit :- 05/1L/2016.

Name oF IndustryshTi R.s. NaiK (Mo

Represenetative

consent status:-BOlJDCWPC
)/ EIC-NK-8044-11/CA

C

2613 dtd. 18/3/14 v
alid 30-7.2016

2) APplied for Re
newal on 07107/2

0/6

Legal Action statu
s:- cD issued vide

 letter dtd.

04102/૨O1ડ

purpose of visit:- Joi
nt visit as per emai

l

directions OF Ho in conn
ect0

to ETP status I vesification

observations:-

i) visited the said sugar factory as 
email

direction of He for verificat
ion oF ETP

Status in respect 
of NUIT, Pune matter.

During the visit. Production activities weee

not found in operation. The said sugar

factory has not started the crushingseasr
2016-17 till the date of visit. Duringinng the

visit maintainaree activity Of ETp and sugar

mill was found in progress.

3) The sugar factory represeative informed
that, the sugar factory is ready to

start the crushing seaso0 2016-17.

4 In the ETP units, the activities of culture

developmeut and stabilization of aeration

activity in aeration tank Started fromm

last s dats

MORE V

INATER MU At.

Deg. Mef.10
5) In the ETP OF industry Following units ore

provided. The ETP is desipgned for taking
wad of about 330 сMо 10 350 CMD eFFluet

for treatmeut purpose. The details or ETР

units are as follows. P.T.O.
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:2: LW D

a) Gtit chamber -1NO.-3X3X15 m

b) Bagasse TrapS-02NO-3.7x 2x2:5 m
(In series)

cs oil skimmer (semiautomatic)-INO.Scrapper TYPe
-88X 2.0X 2-7m

d> overFlow tank Followed by 7rap -LNO.
- Q.3X20X 2.7 m

es PH COrrection tonk-INO2.8X2x2-7m

)4(

f) Primary clarifier - I NO.- Dia: 5.4 mx Derth-2.7m
with Lotinder Dim.0.3m

9) Anaerobic Lago0n: 1NO 12.10X6-10 ¥ 8.3

h) Anerobic Lagoon-1NO- 7 6 X 2 ¥ 3.3

is Equalization Tonk-1NO- 7X71Y 93
with neutrilization sumpcsize) 2x2x3.1

I) Tube settler- LNO- 51x4x 3.7
(HOpper TYPe)-G17ovity TYpe Sludse Removal syston

K

LY

BIO-TOwer - 1 NO - 7.45 X 7.45 X8.0CH)
with Basinof dimension. 7.75X7.75 XQ.5 (D) &
Receving sum

- T.S X T.S XR.S CD)

atton Tank-LNO 12IOX 61OX 3.3.(Difused Aerationith gNo( 17X 12×3.70
M) secondary clarifier-LNO:- Dia: 6 md

Depth: 3.6m

N) Filter feed Tonk : LNo.: 7x3.7X2-8
(sand Filter)

ot sond filter :. LNO.:-

P) sludge Drying bed: 0220: 2Ox5x2.3

Q TS doys storage tank :- 1NO: 17.60X17.60X3-8

The industry has carried out following
modification/addziorthe old ETP to achive
the consented stabdarels, during last
crushing season as infoimed by factory

is reproseutive and observation made dizing
visit

is constructed underground primary claeifier

is

The industry has divideel the old surface

aeration tank in two comportmeut (AD
aordbic

tank of & oefdiffused aeriation systen

The industry hos divided Old Bio-Tower basin

in two part ( anerobic tonk02.& Biotower

basin)

119

612



34

IVJ PH correction sump is constructed in old
equdlization tank

۲۸

viJ

Effiueut receiving sump is wnstaucted
the bot basin oF Biotowers.

in

size of cin reopect of dimeter) old secondaryClarifier is required by 04 meter (01d.L0m
I New-06m)

During the visit, it is instructed
to industry representative that to oo irsstats@ wmmission the stablized ETP 5O as to aclive
the standards before storting the crushingseason.

The industyy has lajed down 175om length
treated water carrying pipeline fwm
ETP to irrigation Field. which covers
some part of own land &2 some pDL7

of Other farmers land. ouring the visit
it is instructed to produced documents.

OAR
10R.E V.3.
ATEN MUMEAL.

MAHA
RAS

(Shri R.S. Naik)
Imanaging Director)
Mls. soh. Miah. shivajilao

Νoraτanγρο Nagwode sškLId.
shrigond.

Cshri. S.A. Redasni)
field officenr

R.O. Nashik

Cralta
Cshri. R.R. Matkar)

Field OfFicer

A.O. NOshik.

NOTAR

(ORKATEN.

Beg. 14

P.R. Mane

Sub- Regional officer

M.P.C. Board

Ahmednagar.

hiRP
st/2016

(shri. R. P. SuTyowOnshi)
Field officer SRO

M.P.C. Boar

Ahmednagar
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, WESTERN ZONE

BENCH, PUNE, AT PUNE

M.A. No.335 OF 2016

IN

1

SHRIGONDA SAHAAKARI SAKHAR
KARKHANA

APPLICATION NoNo.51 OF 2016

.. APPLICANT

(Orig.Respondenent No.6) AF-

IN THE MATTER OF

KARIM JAHANGIR SHAIKH
..(Orig.PETITIONER)

V/s
STATE OF MAHARASHTRA & ORS.

.. RESPONDENTS

AFFIDAVIT IN COMPLIANCE OF ORDER DATED 16T" NOVEMBER 2016

I, Mr. Ramakant Suryakant Naik, aged about 55 years, occupation: service, having my

office address at Shrigonda Factory, Taluka Shrigonda, District Ahmednagar, do hereby

state on solemn affirmation as under:-

1. I say that I am the Managing Director of the Applicant herein since 24th July

2016. 1 am managing the day-to-day affairs of the present Applicant, My

qualification is B.Sc. (Aleohol-Technologist). I am aware of the facts and

circumstance of the present Application and hence I am able to depose the same

on oath. I am filing the present Affidavit in compliance to the order dated 10th

November 2016, wherein the Hon'ble Tribunal has directed the present Applicant

to consider the Affidavits dated 28 October 2016 and 7th November 2016 and
make necessary submissions.

NUTARY

2.

SANJAYMORESHWAR
MHALG!

PUNE CITY2ARASHTRA-
REGD. NNo.
8148

ERM3/7/2020

O
F 
I
N
D

I say that with respect to paras I to 3 of the Affidavit dated 2g October  2016, the

present Applicant does not wish to offer any comments as the same is matter of
record. I say that the present Applicant is in receipt of the order dated 23d
December 2014. The Applicant already placed onon record the representation dated
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22nd November 2014, wherein the the Applicant had placed on record the complete

compliance done by the Applicant. The said letter is at Exhibit - R-5 of the

Affidavit in Reply filed in Writ Petition No.1074 of 2012. I say that the MPСВ

forfeited the Bank Guarantee of Rs.20 lacs vide letter dated 22nd December 2014

and this position is admitted in the Affidavit in Reply dated 12th January 2016 of

Respondent No.5 & 6 (MPCB) in WP NO.1074 of 2012. Further the water and

electric supply of the Sugar Factory was also discontinued as and by way of penal

action. As a result the factory is closed since 4th April 2016, thus the Applicant

Sugar Factory have been adequately penalised for non-compliance with the order

of MPCB. I say that vide inspection dated 19h October 2015 by Field Officer of

MPCB wherein he had categorically confirmed the up gradation of ETP in para 2,

3, 4 and it is clearly reported that the Karkhana has fully complied with all such

requirements as are / where necessary. The joint visit report prepared by the

officials of MPCB as also of the Karkhana record the observations stating that the

only requirement of the Karkhana was to commission the stabilised ETP to

achieve the standards before starting the crushing season. I say and submit that the

necessary upgradation has since been done as stated in the subsequent paras.

Further in para 10 of the Affidavit of 12th January 2016 the MPCB Regional

Officer, Nasik have confirmed that the existing ETP and APC has been upgraded

by necessary rectification. The Copy of the letter dated 22.11.2014, the copy of

visit report dated 19.10.2015 and the copy of affidavit by MPCB dated

12.01.2016 is annexed herewith and marked as ANNEXURE A-1, A-2, A-3
respectively.

A+-2

3. 1 say that withth respect to the directions issued by the MPCB, kept the sugar
factory in progress on account that the Applicant had filed an Appeal on 2nd
January 2014 and the same was pending. The Applicant was also faced with a
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of
chaotic situation as there was a drought like situation in the district

Ahmednagar and the sugarcane being a perishable crop and was getting burnt as

well. The Applicant had no other option but to protect the interest of the

sharcholders as the Applicant factory is being run and managed by the

shareholders. The closure would have caused tremendous hardships to the

farmers. The Applicant had addressed a letter dated 6h February 2015 in that

regard to the MPCB which is at Exhibit - R-2 of the Affidavit in Reply filed by

the Applicant in Writ Petition No.1074 of 2012.

AF-3

R

AY
WAR
G

3

TY

TRAv

ste

T

N
D

O
F
I
N

4. I say that this Hon'ble Tribunal had directed the MPCB to verify the working of

the ETP of the Applicant Sugar Factory and also assess the adequacy of the plant.

I say that the MPCB filed its affidavit dated 07.11.2016 along with visit report of

05.11.2016 by Sub-regional Officer and Field Officer stating that the Sugar

Factory of the Applicant is not adequate as far as the design of the ETP is
concerned but the visit report has shown no adverse remark oror any pre-condition

which is imposed except requirement of some document. I say that with the same

design the Sugar Factory has successfully carried out its activities for the crushing

season of 2015-16. I say that all the visit reports and all the analysis reports after

very well depict that the upgradation work of the Applicant factory was complete

and the results are also well within the norms. Copies of the visit reports and the

analysis reports are annexed hereto and marked as Annexure -  A-4 colly.

5. Upon noticing the said statement and directions of the Hon'ble Tribunal, the
Applicant Sugar factory immediately directed its Environmental Officer, Chief
Engineer and Civil Engineer to amend the plans in the present plan of the ETP of
the Applicant Sugar Factory and carry out necessary changes. 1 say that as regardsto the Affidavit dated 7h November 2016, the Applicant would like to state that as
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regards the suggestion of the MPCB regarding the location of pre-primary.

primary secondary and filtration unit, the Applicant has rectified the flaw pointed

out by the MPCB. I say that the Applicant Sugar Factory thereafter has carried out

the respective changes at the site. The Applicant has not only corrected it at the

site but also rectified the design / drawing. I say that the earlier arrangement of the

Applicant sugar factory at the ETP plant was that the effluent was being

discharged to the primary clarifier and then to the equalisation tank., However,

now the Sugar Factory has modified and sending the effluent first to equalisation

tank and then to the primary elarifier. 1, further say that initially the anaerobic

tank had a
a retention period of I day, now it has been increased to 5 days by

installing an additional tank. The said additional tank was already in existence,

however, the same was idle. Now, the said tank is put in series. I say that the oil

skimmer over flow tank is connected to equalisation tank. The Sugar Factory has

also provided stirrer having V-type gear box. I say that the Applicant Sugar

Factory has also added the 15 days storage tank, which was included in the

process and was also in existence. The Applicant herein relies upon the reports

.prepared by the Civil Engineer of the Applicant sugar factory. Copies of the

photographs, the joint report of E.O, Civil Engineer and Chief Engineer alongwith

the relevant drawing showing previous design and present design is annexed

hereto and marked as Annexure - A-5 and A-6 respectively.

44

6.
I say that as regards the inadequate information regarding the design of anaerobic

unit. Biological Tower, Biological Unit and Clarifier the report has given the

detailed information as regards the working. I say that the ETP, according to the

Applicant sugar factory was already capable of handling the optimum load,
however, the Applicant factory has carried out the recommendations and hence

the amended said design clearly demonstrates that the ETP of the Applicant is
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capable to handle the optimum load of the Applicant factory. The Applicant has
already carried out the required change at the site in accordance with the said

report. I say that as regards the optimum load in the peak season is 1600-1800

BOD and the ETP is designed to the capacity of 2000 BOD. I say that upon such

changes in the design of ETP the Karkhana appointed Vasantdada Sugar Institute

an independent body of national repute giving expert technological and advisory

services. The sugar technologist from Vasantdada Sugar Institute (VSI), Pune has

visited the factory on 11.11.2016 and verified the changes in ETP design and

related adequacy and has given its report in that regards. The said report has

suggested that ETP is adequate and capable of handling optimum load in peak

season with a suggestion to maintain the same properly Copy of the visit report of

Vasantdada Sugar Institute dated 11.11.2016 are annexed hereto and marked as
Annexure - A-7.

AF

7. As regards, the operation, maintenance and skilled manpower. I would like to

state on record, the Applicant Sugar Factory has appointed Mr. Machindra

Kandekar as Environmental Officer w.e.f. 14th December 2012. At present, the

said officer is handling the operation of the ETP of the sugar factory and he is

possessing the qualification B.Sc.(Chemistry) and he still continues to be in

employment. Further I say that as regards to Maintenance of ETP the Applicant
factory has its Civil Engineer and Chief Engineer along with dedicated staff
including operators possessing required qualification and experience in the said
field.

8.
I say that besides the above,  the Applicant  has already installed online monitoring
since October 2015 which enables the results to be transmitted to the server of the
MPCB and CPCB on regular basis.
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9. I say that the affidavit of MPCB dated 07.11.2016 by Regional Officer, Nashik is

not in conformity with the Joint inspection report of Sub-regional officer.

Ahmadnagar and Field officer dated 05.11.2016 and also is not in conformity with

affidavit in reply of MPCB dated 12.01.2016 filed by Regional Officer. Nashik

and visit report of 19.10.2015 by Field Officer.

10.1 say that the Sugar Factory has considered all the recommendations

recommended by the MPCB and also carried out the required changes at the site. I

say that the Applicant sugar factory has put everything in place and is ready for

restarting its activities. I therefore pray that considering the present affidavit the

consent to operate may kindly be granted with the directions to restart the

activities as that there are nearly about 4000 harvesting employees sitting idle and

about 700 other employees as well. Also, there are accruing losses to the

shareholders and farmers. I say that the sugarcane is a perishable crop and hence

needs to be processed immediately as the water content is less and the quality of
cane does not sustain. Delay in harvesting reduces the value of the sugarcane and

therefore the farmers have sent the sugarcane in trucks which are awaiting

clearance at the main gate of the factory. The sugarcane has been brought by the

farmers with hope that the factory will start crushing season at earliest. The

farmers and factory is facing heavy losses on account of the closure of activities

of the Sugar Factory.

4F-6

11. I further say that as narrated above the compliance has been done by the Sugar
factory and the ETP is adequate to handle the load of the Sugar Factory.
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NOTAR

I say that whatever stated hereinabove is true and correct to the best of my knowledge,.
information and belief.

th
Solemnly affirmed at Pune on this )4dayday of November 2016.

Identified by

Advocate

7

es
Affiant

AP-7

Managing DirectorS. M. Shivajirao Narayanrao NagawadeSahakari Sakhar Karkhana Ltd.Shrigonda Factory, Tal. Shrigonda,Dist. Ahmednagar

NOTAR
SANJAY

MORESHWAR
MHALGI

0 MAНARASPUNE CITY

REGD. NRA

Exbiry Date

N/2020

HE
NT

 O
F 
IN
D

BEFOR NE

m thalgn:
SANJAY M. HALGI
ADVOCATE & HOTARY

GOVT.OF INDIA
REGO. No.3148

NOTED AND REGISTERED AT

SERIAL NUMBER 423
14/11/2016DATE.

RIAL NOTARIAL NeTARI
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Annexure A-1

8

Disti/50/2442 /14-15

Fax No. 24023516, 24024068,24044531
E-mail: enquiry@mpcb.gov.in

22-11-2014

To,

The Member Secretary,
Maharashtra Pollution Control Board,
Kalpataru Point, 3rd & 4th Floor,
Opp. Cine planet Cinema,
Near Sion Circle, Sion (East),
Mumbai 400 022.

R/Sir

Sub-Compliance of sugar Unit as per Consent Condition.
Ref- Format 1.0/BO/JDWPC/EIC-NK-8044-11/0/CAC/2613, Dt. 18-03-2014

With reference to above cited subject we have to inform you that our Sugar Unit completed
following work as

as per consent condition as follows.Sr.

No.
Consent Condition

The Industries shall reduce

2

3

waste water generation to 100 Liters peт

ton of cane crushed.

Industries to provide Flow Meter at
inlet of ETP of Sugar.

It was noted that as per the design data
submitted by the industry existing ETP
unit ie. aeration tank is oversized for
hydraulie retention time as per the
thumb rule. The ETP is inadequately
designed for  to achieve desired level of
standards. The industry must upgrade &
make the ETP оperational with
improvement to meet the standards.

Compliance

Our sugar Unit is having 75 Nos. of Pumps all Pumps are replaced
by mechanical seal, Mill washing water, condensate water fromquadruple bodies, Juice Heater, Boiler Blow Down Water etc, istotally collected in one M. S. Tank and sent to cooling Tower &same is transfered in process water storage tank hence i.e. up to100 Itrs/ton of cane crushed effluent generation is as per MPCB
condition.

Karkhana has provided one electronic Flow Meter at inlet of ETP
of Sugar on 13-11-2014 & now Flow Meter is in workingOur aeration tank size is 24 x 12 x 3 Mtrs. But due to typingmistake tank height  reported 4 Mtrs. L.e. actualiy size is 24 x 12 x 3Mtrs. The overflow of effluent in the aeration tank is 0.5 Mtr fromtop ie actually size is 24 x 12  x 2.5 Mtrs. i.e. capacity of aerationtank is 720 M³ our cane crushing capacity is 3500 TCD so, 350 Mefiluent is generated & for two days retention period is considered700 M³ required. So, there is no more extra over size.

As on date our  sugar crushing season is going on. The work
of upgradation of sugar ETP is not possible. This work will be
completed in off season before 31-07-2015. So please consideredfact

2..

458
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Sr. Consent Condition

12/

Compliancе

No.

4 Make

S

arrangements to cover the effluent Karkhana has
 covered effluent carr

ying drain to avoid

the ingress of Baggase & other material howe
ver oaly

40 meters distance was not covered due to not
collection & carryi

ng system to avoid
 the

ingress of Bagasse & ot
her material.

availability of cement pipe. Now work is completed.

Adequate land to be ma
de available (owned

 Karkhuna has provided own 82 acres of land for disposal of

by self or with bilateral ag
reement with land effluent & Karkhan

a has made bilateral 
agreement near by

owners) for disposa
l of treated efflue

nt (20 farmers which required treated efl
uent for irrigation pu

rpose.

cubic meter per a
cre of land) to achi

eve zero

discharge into in land 
surface water bodi

es

(Sugar +Co-gen)

Industry shall upgrade e
xisting Air Pollutio

n

Control System by providing adequate s
ack

height. Providing ESP/Bag filters/Wet

Scrubber as per CREP condition.

1

Plans to be su
bmitted for Util

ization of Fly

ash & Bottom ash
 as per Fly ash Notification

.

O & M for achieving consented standards of

Stack emission.

Karkhana has provided wet scrubber for Boiler No. 2,3 & 5

& Dust Collector f
or Boiler No. 1 &

 4 moreover as
 the

Karkhana is going
 to set up 26 M

W Co-gen. Project 
&

expected to start in 
year 2015. We have already placed

purchase order for new Boiler ha
ving capacity 140

Ton/hr (order No. Ci
vil/48/1312/2012-13

 dr.28/7/2012)

please give a permission 
for one year (i.e. 

up to

October, 2015). For the season 2015-16 crushing se
ason

will be started by taking
 new Boiler in operation.

Ash generated in process is utilized mixing with compost.

Existing wet scrubber 
for Boiler No. 2, 3 

& 5 and Dust

Collector for Boiler No1 & 4 are in working conditions.

So please consider above fact & not to take any legal action for refusal of consent & not to recommend

for forfeit bank guarant
ees.

This is for your informa
tion please.

Thanking you.

AF9

Yours faithfully

onn
MANAGING DIRECTOR

THE SHRIGONDA S.S.K. LTD..
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Annexure A-2

MAHARASHTRA POLLUTION CONTROL BOARD
Ph.No. 0241-2470852
Fax.No.0241-2470852

Sub Regional Office,Savitribai Fele VyaSavitribai Fele Vyaparı  sa,1" floor, Hall No. 2 8 3,
1. V.  Centre, Savedi,Ahmednagar-414003

3

Name of Industry

Date of Visit

Consent Validity

Industry
Representative

Board's Officer

Observations

VISIT REPORT

M/s. shaigonda ssecrd (sohaMaheeshi shivajidoo Nocazancao.Najawode sahokaci sarhot.Kaachona td. (sugac (sugac unit)19.18-2015

-distilleeg/

sho Goce

M.A Mahajan

Duding visit the wock at upgradanton. of EyP taundCompicied. Tneg have peovided 'y Notch at inier ol iTeand digital Prow metes at ourtet of ETP. The woek ofProvision of online monitoeing sysiem tound completealtoe the Pocometees. PH. BOD, COD, Tss and flow ofettluent

The wock of new clacitiec (icimaes) found completedand installation of machinecies of the same tound
Complerea. The wook ot installation of ditus a
accotion system at areation tank tound complered.
The woer ot mositicsiion ot secenday clacitiec
tank found compreted bod the wock of instatekion
ot machinecies tound compicrea.

the wock ot Peovision ot. APes ie wet sceubbet
to the Boilce No. I & a tound compicred., the

wock of sludge deying Bedls to bott, the Boikes
found

compieteal.

AF-10
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The wock of Peovision ot onlive monitocing to9o4 ot the srack tound in initial strACRge AsPec cepocred by the industey cepresen tativethe wock ot same will be complesed with4to 5 dajs.

(shei Gore)

Distilleeg Hant
(M:A.1Mahajon(

fo

AF-11
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384/16Noted at Serial No

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE, PUNE

MISCELLELLANEOUS APPLICATION NO.335 OF 2016

IN

APPLICATION NO.51/2016

ShrigondaSahakariSakharKarkhana Ltd.
... Applicant

(Original Res.No.6)

NOTAR
PM.SANSARE

Advocate

AHMEDNA
GAR

R.No 10481

In the matter of

Karim Jahangir Shaikh

V/s

State of Maharashtra &Ors.

GOVT.OF IN
DI
A

...(Original Petitioner)

... Respondents.

Affidavit on behalf Respondent Nos.4 & 5

I, Rajendra Uttamrao Patil, aged about 49 years, occupation - service,

the In-charge Regional Officer of the Maharashtra Pollution Control Board at

Nashik i.e. Respondent Nos.4 & 5, having my office address at Udyog Bhavan, 1st

Floor, ITI Circle, Trimbak Road, Nashik, do hereby state on solemn affirmation as

under:
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Date
 .25:11.162

I am working as the In-charge Regional officer of the Board at Nashik with

effect from 07/07/2016 & overall in charge of Nashik, Ahmednagar, Jalgaon,

Nandurbar and Dhule, District. The Respondent industry comes under my

jurisdiction as per as overall supervision and control of the areas for

implementation of various Environmental Laws at the Regional Level (Nashik-

Region). I further say and submit that, Respondent industry comes under direct
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NOTAR
PM.SANSAREAdvocateAHMEDNAGARR.No 10481

Board
supervision of Sub-Regional Officer, M.Р.С. Ahmednagar in respect of

verification of compliance of various Environmental Laws and day to day
monitoring and reporting activities under the provision of the Water (Prevention
& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act,

1981 and Rules made there under respectively. I am filing the present affidavit

on behalf of the Respondent Nos. 4 & 5, in compliance of the Order dated 10th

November, 2016 as under:

1.

OVT.OF INDIA

2.

I say and submit that, in compliance of the Order passed by the Hon'ble
Tribunal dated 10th November 2016, the respondent Board has received

request letter on 15th November, 2016 from the Respondent Industry and

accordingly, the official of the Sub-Regional Officer, Ahmednagar has

visited the respondent industry.

I say and submit that, the said proposal was circulated before the

member of Consent Appraisal Committee on 17th November, 2016,

alongwith the compliance report of closure direction, submitted by Sub-

Regional Officer, M.P.C. Board Ahmednagar. It was decided to withdraw

the closure directions and issued the renewal of consent to Operate of

3500 TCD unit under Red category on the basis of affidavit submitted by

the respondent industry in the Hon'ble Tribunal. A copy of the said

Consent is enclosed herewith Annexure-A.
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3.

3

I say and submit that, the respondent Board has issued Conditional
Direction u/s 33A of Water (Prevention & Control of Pollution) Act, 1974
and u/s 31A of Air (Prevention & Control of Pollution) Act, 1981 to the
said respondent industry vide letter dated 19/11/2016. A copy of the
said direction is enclosed herewith Annexure-В.

Executant/s (sfar
identified by
to whom I know
personally

CA
T

th
Solemnly affirmed on this24.day of November, 2016 at Rahui

अह
मद
नग
र

NOTAR
PM.SANSAREAdvocateAHMEDNAGARR.No 10481OVT.OF IN

DI
A

For & on behalf of Maharashtra
Pollution Control Board,

(Rajendra Uttamrao  Patil,)mr 24.11.2
016

I/c. Regional Officer-Nashik

BEFORE ME

Solemnly affirmed berore luoby..  Royendra U. Pati
who is identified before meoy-P.R ane
whom I personally know.

SANSARE PRAKASH MARUTIAdvocate & Notary Public
(Govt.of India)AT/POST/DEOLALI PRAVARATAL RAHURI,DIST.AHMEDNAGARMobile:-9423784582

24/11/2016

NOTAR

A
N
C
E
L
L
E
D

NOTARIAL A
N
C
E
L
L
E
D

NOTARIAL C
A
N
C
E
L
L
E
D

NOARIAL

N
C
E
L
L
E
D
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Anner -A

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781/24014701

Fax: 24024068/24023515

Website: http://mpcb.gov.in
E-mail: mpcb@vsnl.net

Kalpataru Point, 2d -4th Floor,
Opp. Cine Planet Cinema,

Near Sion Circle, Sion (E)
Mumbai - 400 022

Red/LSI
Date: 19/11 /2016

Consent No: BO/CAC-CELL/EIC-NK-19885-15; UAN No. 0000010209/R/CAC- 1611000485
To,

M/s. Sahkar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd.,
A/p. Shrigonda Factory, Tal. Shrigonda,
Dist. Ahmednagar.

Subject: Renewal of Consent to Operate of 3500 TCD Sugar unit under RED category

Ref :1. Earlier Consent to operate for sugar unit granted vide No. MPCB/JDWPC/EIC
NK -8044-11/0/CAC-2613 dated 18.03.2014

2 Minutes of agenda item circulated-on 17.11.2016.

Your application: CR 1507000408 & UAN No. 0000010209.
Dated: 21.07.2015 & 17.07.2016.

For: Renewal of Consent to Operate of 3500 TCD Sugar unit under RED category, under
Section 26 of the Water (Prevention & Control of Pollution) Act, 1974 & under Section 21 of the
Air (Prevention & Control of Pollution) Act, 1981 and Authorization under Rule 6 of the
Hazardous & Other Wastes (M, H & T M) Rules 2016 is considered and the consent is hereby
granted subject to the following terms and conditions and as detailed in the schedule I, II, III &
IV annexed to this order:

1. The consent is granted for a up to 28.02.2017.

2. The actual capital investment of the sugar unit is Rs. 80.82 Cr.
(As per C. A. Certificate submitted by industry)

3.

Sr. No.

2

The Consent is valid for the manufacture of

Product/ By-Product Name Maximum Quantity in MT/M

3

4

Sugar

Molasses

Press mud

Bagasse

11550

4200

3675

36750

4.

(The cane crushing Capacity of Sugar Industry shall not exceed 3500 TCD)

Conditions under Water (P&CР), 1974 Аct for discharge of effluent

Sr. Description
ΠΟ.

Permitted quantity of
discharge (CMD)

Standards to be

achieved

Disposal

2

Trade

effluent

Domestic

effluent

On land for
350

90

As per Schedule -1

As per Schedule -1 On land for

irrigation

irrigation

M Shk
Paue 1or
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5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr. Description of stack / source Number of Stack Standards to be achievedпо.

1 Boiler (25 TPH)
2 Boiler (30 TPH) As per Schedule-II
3. Boiler (20 TPH) 1 As per Schedule - II4. Boiler (30 TPH) 1

As per Schedule - II5 D.G. Set (400 KVA) 2 nos. 2 As per Schedule - Il

6. Conditions under Hazardous & Other Wastes (M, H & T M) Rules, 2016 for treatmentand disposal of hazardous waste:

Sr. No. Type of Waste Category Quantity UOM Disposal
1 Used /Spent Oil 5.1 25 Ltr/M

Reuse in own

boiler as fuel

7. Non-Hazardous Solid Wastes:
Sr. Type of Waste Quantity UOM Treatment DisposalNo.

1 Fly/Boiler Ash 5.0 MT/D
Sale to

manufacturers/

conditioning

Bricks

for soil

Sludge from waste2 75 MT/M Use as Manurewater treatment

8. This Board reserves the right to review, amend, suspend, revoke etc. this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies

10. Industry shall operate online monitoring system which is installed as per the Directions of
CPCB and shall connect/ upload the online monitoring data at MPCB and CPCB server.

11. Consent shall be issued on the basis of affidavit submitted by the industry which is propose
to submit the same in the Hon'ble NGT Pune.

12. Consent is issued without prejudice to the order passed or being passed by the Hon'ble
NGT Pune in the application filed by Mr. Karim Jahangir against the industry.

For and on behalf of the

Maharashtra Pollution Control Board

M/s Sahka Maharshi Shivaprao Naravanrao Nagawade SSK Ltd. UAN No. 0000010209

(Dr. P. Anbalagan, IAS)
Member Secretary

Page 2 of N
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Received Consent fee of -

Sr. No. Amount () DD. No. Date Drawn On
1,25,100/. 856293 11.07.2015 Union Bank of India

2 1,25,100/- 600429 19.07.2016
3 15,000/- 787585 16.09.2016

State Bank of India

State Bank of India
4

Industry has submitted above mentioned fees for the period up to 31.07.2017. however Board has granted
Consent for the period up to 28.02.2017, hence fees for 5 months i.e. Rs. 52,083/- is balance with the
Board and same will be considered during next Renewal of Consent to Operate.

Copy to:

1. Regional Officer - MPCB Nashik, for information.

2. Sub -Regional Officer Ahmednagar MPCB, He is directed to carry out fortnightly
monitoring and submit the report so that decision regarding further Renewal up to
31.07.2017 shall be taken accordingly.

3. Chief Accounts Officer, MPCB, Mumbai.

4. СС/CAC desk- for record & website updation purposes.

M/s Sahkar Maharshi Shivaprna Nareyanrao Nagawade SSK Lad. UAN No 0000010209 Page f
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Schedule-I
I) Terms & Conditions for compliance of Water Pollution Control

1) A] As per your application, you have provided Effluent Treatment Plant (ETP) with
the design capacity 350 CMD consisting of primary, secondary & tertiary treatment.

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the tradeeffluent so as to achieve the following standards prescribed by the Board or underEP Act, 1986 and Rules made there under from time to time, whichever is
stringent

Sr.

No.

01

02

03

04

05

06

07

08

Parameters

pH

Oil & Grease

BOD (3 days 270C)

Sulphate

Suspended Solids

COD

Chloride

Total Dissolved Solids

Standards prescribed by Board

Limiting Concentration in mg/1, except for pH

5.5-9.0

10

100

1000

100

250

600

2100

C] The treated effluent 350 CMD shall be disposed on land for irrigation on 82 acres of
own land /as per the bilateral agreement with farmers. In no any case treated
untreated effluent shall find it's way outside the factory premises directly or
indirectly.

DJ CREP conditions for Sugar Factory

1 Operation of ETP shall be started at least one month before starting of cane
crushing to achieve desired MLSS. So as to meet prescribed standards from
day one the operation of mill

Waste water generation shall be reduced to 100 litres per tone of cane crushed
iii. Industry shall achieve zero discharge into in land surface water bodies.
iv. 15 days storage capacity tank shall be provided for treated effluent to take care

of no demand for irrigation.
E Industry shall maintain arrangement provided for covering of effluent collection

system and to avoid the ingress of Bagasse other material.
G The unit shall operate ETP even after completion of the crushing season so that

any effluent generated during washing & maintenance is discharged after proper
treatment.

H The unit shall optimize water use in industrial process & maintain records of
water consumption & waste water generation.

2) A] As per your consent application, for the 90 CMD sewage generation you have
provided the septic tank & soak pit

B] The Applicant shall operate the sewage treatment system to treat the sewage so
to achieve the following standards

as

(1) Suspended Solids Not to exceed 100

(2) BOD 3 days 27°C Not to exceed 100

mg/1.

mg/1.

C The treated sewage shall be disposed on land for gardening/irrigation.

M/s. Sahkar Moharshi Shreapron Narayanran Nagawade SSK Itd UAN No 0000010209 Page 4N
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3) The industry shall have bilateral agreement with the farmers on whose land the treatedeffluent is used for irrigation purposes and a copy of the agreements with validity shall besubmitted to the Regional/Sub- Regional Office of the Board.

4)

5)

The industry shall create Environmental Cell by appointing an Environmental Engineer,Chemist and Agriculture expert for looking after day to day activities related toEnvironment and irrigation field where treated effluent is used for irrigation.
CONDITIONS FOR MOLASSES STORAGE:

(i) The molasses shall be properly collected and stored in steel tanks which shall be
leak proof. At no stage of handling of molasses, there shall be leakage or spillage.(ii) The capacity of tanks for storage of molasses shall be such that it will take care ofbumper production of sugar, non-lifting of molasses etc.

(111)

(iv)

All the area on which molasses are stored and handled should be provided with
drain for diverting the spills to the treatment plant/ molasses tank. Suitable
arrangements for accidental discharges of molasses from the tanks shall be
provided to contain the same within factory premises.
Destruction of molasses and its disposal shall not be done without specificpermission in writing from the authorized officer of the Board. Intimation of
intention to destroy or dispose of the molasses shall be given to the Board atleast 15(fifteen) days in advance by registered post under intimation to the Sub-Regionalofficer and Regional officer of the Board under whose jurisdiction the factory issituated.

(v) The storage tanks shall be kept in good conditions all the year round with adequate
maintenance. The tanks size and capacity per cm, height, total capacity in tones
shall be displayed prominently near /on the tank.

(vi) The above conditions shall be in addition to and not in derogation of the provisionscontained in the "Bombay Molasses Rules, 1955" and "Maharashtra Molasses
Storage and Supply Regulation, 1965".

6)

II)

The Applicant shall provide Specific Water Pollution control system as per the conditionsof EP Act, 1986 and rule made there under from time to time/ Environmental Clearance /
CREP guidelines if applicable.

Conditions under Water (Prevention & Control of Pollution) CESS Act, 1977 as
amended

The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Cess Act, 1977 and as amended, by installing water meters, filing water cess
returns in Form-1 and other provisions as contained in the said act.

Sr.

No.
Purpose for water consumed

Water consumption

quantity (CMD)

1. Industrial Cooling, boiler feed etc.,
2 Domestic purpose

3 Processing whereby water gets polluted & pollutants
are easily biodegradable

650.00

190.00

500.00

4 Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic

Mia Sahkar Maharsbitaat Narayanns Nugowade SSK Ltd GAN No 000001 Page 5N
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Sr.

No.
Stack Attached

to

APC

System
1

Boiler No. 1 & 2.

(25 TPH & 30
TPH)

30

Schedule-П

Terms & conditions for compliance of Air Pollution Control

1. As per your application, you have provided the Air pollution control (APC) system andalso erected following stack (s) to observe the following fuel pattern-

Wet

Scrubber

Height
in meter

Type of
Fuel

Quantity
& UoM

S% SO2

Kg/Day

Bagasse

2 Boiler No. 3.

(30 TPH)
Wet

Scrubber
30 Bagasse

2500

MT/D 0.2% 10000

3
Boiler No. 4

(30 TPH)
Wet

Scrubber
60 Bagasse

4 D.G. Set (400

KVA) 4.0 HSD 60 Ltr/Hr 1% 28.8

5 D.G. Set (400
KVA) 4.0 HSD 50 Ltr/Hr 1% 24

2.

3.

4.

5.

The Applicant shall provide ESP/ Bag filter/ Wet scrubber to the Bagasse fired boiler andDust Collector to Sugar bagging section as an Air Pollution control equipments OR as perthe conditions of EP Act, 1986 and rule made there under from time to time/Environmental Clearance / CREP guidelines.

The applicant shall operate and maintain above mentioned air pollution control system, soas to achieve the level of pollutants to the following standards:

Particulate matter Not to exceed 150 mg/Nm³

The Applicant shall obtain necessary prior permission for providing additional controlequipment with necessary specifications and operation thereof or alteration orreplacement/alteration well before its life come to an end or erection of new pollutioncontrol equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due toany technological improvement or otherwise such variation (including the change of anycontrol equipment, other in whole or in part is necessary).

Schedule-I1I

Details of Bank Guarantees

Sr.

No.

Consent

(C to E/O/R

Amt. of

BG

Imposed

Submission

Period

Purpose of BG Compliance

Period

Validity
Date

1. Renewal of

Consent to

Operate

Rs. 5.0/-
Lakhs

To be

extended

within 15

days.

O & M for achieving
Consented

standards of

effluent.

28.02.2017 31.07.2017

M/s Sahkar Maharsh Shiwautão Narayanrag Nagawade SSK Ltd UAN No 0000016209
Page 6 of
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1)

2)
3)

4)

5)

6

7)

8)

9)

Schedule-IV

General Conditions

of
The applicant shall provide facility for collection of environmental samples and samples
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the terminal
or designated points and shall pay to the Board for the services rendered in this behalf.
Industry should monitor effluent quality, stack emissions and ambient air quality monthly.
The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform etc.
for monitoring the air emissions and the same shall be open for inspection to/and for use of the
Board's Staff. The chimney(s) vents attached to various sources of emission shall be designated
by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to facilitate
identification.

Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure ofpollution control equipments, the production process connected to it shall be stopped.
The applicant shall provide an alternate electric power source sufficient to operate all pollution
control facilities installed to maintain compliance with the terms and conditions of the consent
In the absence, the applicant shall stop, reduce or otherwise, control production to abide by
terms and conditions of this consent.
The firm shall submit to this office, the 30th day of September every year, the Environmental
Statement Report for the financial year ending 31" March in the prescribed Form-V as per the
provisions of rule 14 of the Environment (Protection) (Second Amendment) Rules, 1992
The industry shall recycle/reprocess/reuse/reco16, which can be recycled /processed /reused
/recovered and only waste which has to be incinerated shall go to incineration and waste which
can be used for land filling and cannot be recycled/reprocessed etc should go for that purpose,
in order to reduce load on incineration and landfill site/environment.
The industry should comply with the Hazardous & Other Wastes (M, H & TM) Rules, 2016
and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other Wastes (M, Н
& TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th June of every
year.

An inspection book shall be opened and made available to the Board's officers during their visit
to the applicant.

10) The applicant shall make an application for renewal of the consent at least 60 days before
the date of the expiry of the consent (in case of Renewal of consent).

11) Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986 which
are available on MPCB website (www.mpcb.gov.in).

12) The industry shall constitute an Environmental cell with qualified staff/personnel/agency to
see the day to day compliance of consent condition towards Environment Protection.

13) Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement for
measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

14) Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

15) The applicant shall install a separate meter showing the consumption of energy for operation of

domestic and industrial effluent treatment plants and air pollution control system. A register

showing consumption of chemicals used for treatment shall be maintained.
16) Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by treating
the room acoustically

M/s. Sahkar Maharslu Shivajirao Naruyanrao Nagowade SSK Ltd. UAN No. 0000010209 Page 7 of 8
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b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of  the room should be designed for minimum 25 dB (A) insertion loss or for
meeting the ambient noise standards, whichever is on higher side. A suitable exhaust muffler
with insertion loss of 25 dB (A) shall also be provided. The measurement of insertion loss will
be done at different points at 0.5 meters from acoustic enclosure/room and then average
Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set

c)

e)

manufacturer.

A proper routine and preventive maintenance procedure for DG set should be set and followed

in consultation with the DG manufacturer which would help to prevent noise levels of DG set
from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g)

h)

17)

18)

19)

20)

21)

22)

23)

24)

25)

26)

27)

28)

The applicant should not cause any nuisance in the surrounding area due to operation of D.G
Set.

The applicant shall comply with the notification of MoEF dated 17.05.2002 regarding noise
limit for generator sets run with diesel.

The industry should not cause any nuisancę in surrounding area.

The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less

than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

The applicant shall maintain good housekeeping.
The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31 March of the year and number of
trees planted by September end.

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed of
scientifically so as not to cause any nuisance / pollution. The applicant shall take necessary
permissions from civic authorities for disposal of solid waste.

The applicant shall not change or alter the quantity, quality, the rate of discharge, temperature

or the mode of the effluent/emissions or hazardous wastes or control equipments provided for

without previous written permission of the Board. The industry will not carry out any activity,
for which this consent has not been granted/without prior consent of the Board.

The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.
The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences (format
can download from MPCB official site).

The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dt. 16.11.2009 as amended.

The Board reserves its rights to review plans, specifications or other data relating to plant setup

for the treatment of waterworks for the purification thereof & the system for the disposal of
sewage or trade effluent or in connection with the grant of any consent conditions. The
Applicant shall obtain prior consent of the Board to take steps to establish the unit or establish

any treatment and disposal system or an extension or addition thereto.

The industry shall ensure replacement of pollution control system or its parts after expiry of its

expected life as defined by manufacturer so as to ensure the compliance of standards and safety
of the operation thereof.

-----0000-

M/s.  Sahkar Maharshi Shivajrao Naraylinran Nagowade SSK Itd. UAN No. 0000010209 Page 8 of s

142

635



Annex -B

(12

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010437/24020781/24014701
Fax: 24024068/24023515
Website: http://mpcb.mah.nic.in
E-mail: cac-cell@mpcb.gov.in

MPCB/CAC-CELL/TB/Restart/3-4526
To

MAARASHTRA Kalpataru Point, 2nd 4th Floor
Opp. Cine Planet Cinema,

Near Sion Circle, Sion (E)
Mumbai-400 022.

Date: 19.11.2016.

M/s. Sahkar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd.,
(Formerly known as M/s. Shrigonda SSK Ltd.)
A/p. Shrigonda Factory, Tal. Shrigonda,
Dist. Ahmednagar.

Sub:

Ref:

Conditional Directions u/s 33A of the water (Prevention & Control of
Pollution) Act, 1974 and u/s 31A of the Air (Prevention & Control of
Pollution) Act, 1981.

1 Consent to Operate granted by the Board vide letter dtd. MPCB/
JDWPC/EICNK-8044-11/0/CAC-2613 dated 18.03.2014.

2. Your application for grant of Renewal of Consent to Operate vide
dtd. 21.07.2015 & 17.07.2016.

3. Minutes of CAC meeting held on 09.12.2014 & 02.02.2015.
4. Refusal of Consent to Operate issued by the Board vide dtd.

10.05.2016.

5. Closure Directions issued by the Board vide dtd. 04.02.2015.
6. Order passed by the Hon'ble NGT Pune, dtd. 10.11.2016.
7. Your request letter vide dtd. 15.11.2016.
8. Minutes of agenda item circulated on 17.11.2016.

We refer to the Directions of Closure issued by the Board vide letter dt. 04.02.2015 on
the grounds of various non-upgradation of ETP & APC system as reported by Sub-Regional
Officer Ahmednagar.

We also refer to your request letter dated 15.11.2016 received vide reference no. 6 and

verification report submitted by the Sub-Regional Officer, Ahmednagar.
We also refer the order passed by the Hon'ble NGT, Pune vide dtd. 10.11.2016 therein

directed MPCB to take appropriate action on the affidavit submitted by the industry as per the
directives of Hon ble NGT, Pune.

Agenda Item of the said proposal was circulated before the members of Consent
Appraisal Committee on 17.11.2016 alongwith the compliance report of Closure Directions,
submitted by SRO Ahmednagar. Therefore, it was decided to consider the request of the
industry and issue restart directions.

2
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(13
12/

Considering the steps taken by you, compliance report submitted by SRO Ahmednagar.

Directions issued by the Board vide under reference no. 5 is hereby withdrawn subject to

following condition -

1) You shall Operate and maintain pollution control systems to achieve the Consented
standards.

In case, you fail to comply with the above Directions, Board will have no option than to
initiate appropriate legal action against you and encash Bank Guarantee of Rs. 5 Lakh, which

may please be noted.

This Direction is issued without prejudice to the order passed or being passed by the
Hon'ble NGT Pune in the application filed by Mr. Karim Jahangir agaist the industry.

(Dr. P. Anbalagan IAS)

Copy submitted to: Chairman, MPCB, Mumbai - for information.

Copy to:

Member Secretary

1) PSO/Joint Director (WPC)/ Law Officer - MPCB, Mumbai - for information and
necessary follow up

2) Regional Officer, MPCB, Nashik & Sub-Regional Officer, MPCB Ahmednagar- for
information and necessary follow up.

Copy for information & necessary action to:-

Executive Engincer, MSEDCL, Shrigonda, Tal. Shrigonda, Dist. Ahmednagar h&
Executive Engineer, Irrigation Department, Shrigonda, Tal. Shrigonda, Dist.
Ahmednagar - They are directed to restore the electricity/water supply of M/s. Sahkar
Maharshi Shivajirao Narayanrao Nagawade SSK Ltd., (Formerly known as M/s.Shrigonda SSK Ltd.)
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महाराष्ट्र  प्रदूषण नियंत्रण मंडळ 
 

MAHARASHTRA POLLUTION CONTROL BOARD 
 

       प्रादेनिक कायाालय, िानिक / Regional Office, Nashik 
  

उद्योग भवि, पनहला मजला, तं्र्यबक रोड, आयटीआय जवळ, सातपूर, िानिक - ४२२ ००७ 

Udyog Bhavan, First Floor, Trimbak Road, Near ITI, Satpur,  
Nashik - 422 007 

दूरध्विी / Tel: 0253 - 2365150 
 

ईमेल / Email: ronashik@mpcb.gov.in 

संकेतस्थळ / Website: www.mpcb.gov.in 

 MPCB/RONK/CD/ 2606150002                                                                                     Dtd. 15/06/2026 
  
  

                                                                 
To,  
 

M/s. S M SHIVAJIRAO NARAYANRAO NAGAWADE S.S.K. LTD (Distillery Unit), 
SHRIGONDA FACTORY,  
TQ. SHRIGONDA, DIST. AHILYANAGAR. 
  
 

                Sub: - Closure Directions u/s 33A of the Water (Prevention & Control of  
                           Pollution) Act,1974 and u/s 31A of the Air (Prevention & Control  

     of Pollution) Act, 1981.  
 

                Ref:-  1. Consent granted by the Board on 20.09.2025, valid upto 31.8.2026  
      2.  Proposed directions issued by the Board on 21.04.2025 
                          3.  Visit of Board officials to your unit on 11.02.2026.  
                          4.  Approval received from the HQ, Mumbai on 15.06.2026. 
                                                      ………...... 
 

WHEREAS, the Maharashtra Pollution Control Board has granted Consent to 

Operate u/s 26 of the Water (Prevention and Control of Pollution) Act, 1974 and u/s 21 of 
the Air (Prevention and Control of Pollution) Act, 1981 & Authorization under Rule 6 of 
the Hazardous and Other Wastes (Management and Trans-boundary Movement) Rules, 
2016, on 20.09.2025 which is valid upto 31.08.2026 subject to certain terms and 
conditions. 
 

AND WHEREAS, it was also obligatory on your part to provide adequate and 
efficient pollution control devices and take adequate measures to control air & water 
pollution, so as to achieve the consented standards.    
 

AND WHEREAS, the Board was in receipt of complaint from Mr. Karim Shaikh 
regarding illegal disposal of spent wash through tankers. To investigate the complaint the 
Board officials at SRO Ahilyanagar visited your unit on 11.02.2026 and observed following 
Non-compliances:-, 

 
1. During the visit a spent wash tanker bearing registration No. MH-04-DS-9959 
    was found moving out of the industry premises. The tanker was followed by the 
    office vehicle and was subsequently observed disposing of spent wash on open  
    agricultural land situated on Shrigonda–Velu Road, Tal. Shrigonda,  
    Dist. Ahilyanagar. Thus, it was found that your industry is illegally disposing of  
    spent wash on agricultural fields through tankers.  
2. Analysis of samples collected from the tanker confirmed that the material being  
    transported was untreated spent wash. 
3. You have not dismantled the old additional spent wash storage tank, as directed  
    vide the Board Office Proposed Directions dated 21.04.2025 and the said tank 
    was found in a dilapidated condition.  
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4. You are also failed to operate the MEE during the last season, which is in 
    violation of the directions issued by the Board. 

 

 AND WHEREAS, you have failed to submit reply to the proposed directions issued 

by the Board on 21.04.2025 within stipulated time.  
 

AND WHEREAS, in spite of giving reasonable opportunity, you have failed to 
comply with the consent conditions and also  failed to provide adequate pollution control 
devices and thereby illegally disposing of  spent wash on agricultural fields through 
tankers  and thereby causing water pollution into the environment, affecting health of 
citizens. 

 
NOW THEREFORE, in view of the above non-compliances, you are hereby 

directed to stop your manufacturing activities forthwith, failing which, the Board will have 
no option than to initiate appropriate legal action under the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 
Pollution) Act, 1981.  

 

 
This is issued with approval of the Competent Authority of the Board.  

     
 
 
 
 
 
 
 
                                                                                            Regional Officer, Nashik. 
 

 
Copy  submitted for information to:   The Member Secretary, MPCB, Mumbai  
 
Copy f.w.cs.to:-  
1. Law Officer (P & L Division), MPCB, Mumbai. 
2. The Executive Engineer , MSEDCL, Shrigonda, Tq. Shrigonda,  
           Dist. Ahilyanagar- He is directed to disconnect electricity supply to the aforesaid 
           unit forthwith & inform this office accordingly.  
3. The Executive Engineer (Water Supply), , Shrigonda, Tq. Shrigonda,  
           Dist. Ahilyanagar-  He is directed to disconnect water supply to the aforesaid 

           unit forthwith & inform this office accordingly. 
 
Copy to: The Sub Regional Officer, MPCB, Ahilyanagar- - He is directed to take 
follow up and ensure the compliance of the aforesaid directions . He is directed to 
ensure that these Directions to be served to the industry and competent authorities & 
submit the compliance verification report. 
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NABL Accreditation:- ISO/IEC 17025:2017, TC-11892
Issue Date: 07/07/2024
Validity: 05/10/2025

Certification Standards:- ISO 45001: 2018, OHS-5241
Issue Date: 20/02/2024 
Validity: 25/02/2027

MoEF Recognition: 
Issue Date: 
Validity: 

Test Report No.:  MPCB/RL-Nashik/JVS/25-26/02/99-A Date: 26/02/2026 11:53 AM

ULR No.: TC-1189226000000226F

Test Report-Water (JVS)

Field Sample ID BR-0110348 Type of Industry 17 Category

Name & Address of the
Industry

M/s Shakar Maharshi Shivajirao Narayanrao Nagawade Sahakari Sakhar Karkhana
Ltd.

Industry Consent
No./UAN No.

MPCB-CONSENT-
0000141434

Type of Sample Water

Sample collected by
(Officer Name)

FO-Ahilyanagar (Amit
Latey) (SRO-Ahilyanagar)

Location of sample
collection

OTHERS (Effluent
disposed on farm land
through tanker at
Shrigonda village)

Seal No.: 223
Method of sample
collection

Grab

Sample
Collection

Date 11/02/2026 Total No. of Containers 2

Time 04:35 PM
Nature/Description of
Sample

Effluent

Lab ID 
MPCB/RL-
Nashik/JVS/25-26/542 

Sample condition Ok, as per QSP 08

Received by lab

Date 16/02/2026
Analysis Started
On

16/02/2026 05:10 PM

Time 02:37 PM
Analysis
Completed On

26/02/2026 11:52 AM

Sample recived by (Name &
Designation)

Suresh Mali (Scientific
Officer)

Sr.No Parameter Results Unit Test Method

1 pH@25 degree C 3.7
APHA 24th Edition 4500-H+B, Pg. No.

473-478: 2023

2 Total Dissolved Solids(TDS) 22190.0 mg/l
APHA24 thEdition 2540-C, Page No. 145:

2023

MAHARASHTRA POLLUTION CONTROL BOARD 
Regional Laboratory, Nashik.

Maharashtra Pollution Control Board, 1st floor-Udyog Bhavan, 
Rathi Chowk, Near ITI, Trimbak Road, Satpur MIDC, 

NASHIK- 422 007., Tel : 0253-2362820
e-mail : sonashiklab@mpcb.gov.in

website : http://mpcb.gov.in TC-11892

Page 1 of 2
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Sr.No Parameter Results Unit Test Method

3 Suspended Solids (SS) @105 degree C 1490.0 mg/l
APHA 24th Edition 2540-D, Pg. No. 146-

147: 2023

4
Biochemical Oxygen Demand (BOD) 3

days at 27 degree C
3700.0 mg/l IS 3025 (Part 44):2023

5 Chloride 8997.21 mg/l
APHA 24th Edition 4500-Cl- B, Pg. No.

340-341: 2023

6 Chemical Oxygen Demand (COD) 141600.0 mg/l
APHA 24th Edition 5220B Page No.544,

545: 2023

7 Sulphate BDL mg/l
APHA 24th Edition 4500-SO4 E

(Turbidimetric Method)

Remarks: sample is brown, turbid, strong alcoholic(organic) smell

Approved & Reviewed By

Suresh Mali
Scientific Officer, 
I/c Regional Laboratory, 
Nashik, 
(Authorized Signatory)

Note :
1. The results refer to the samples and parameters requested for analysis.
2. Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed
3. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

*** End of the Report ***

MAHARASHTRA POLLUTION CONTROL BOARD 
Regional Laboratory, Nashik.

Maharashtra Pollution Control Board, 1st floor-Udyog Bhavan, 
Rathi Chowk, Near ITI, Trimbak Road, Satpur MIDC, 

NASHIK- 422 007., Tel : 0253-2362820
e-mail : sonashiklab@mpcb.gov.in

website : http://mpcb.gov.in TC-11892
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NABL Accreditation:- ISO/IEC 17025:2017, TC-11892
Issue Date: 07/07/2024
Validity: 05/10/2025

Certification Standards:- ISO 45001: 2018, OHS-5241
Issue Date: 20/02/2024 
Validity: 25/02/2027

MoEF Recognition: 
Issue Date: 
Validity: 

Test Report No.:  MPCB/RL-Nashik/JVS/25-26/02/100-A Date: 26/02/2026 11:56 AM

ULR No.: TC-1189226000000227F

Test Report-Water (JVS)

Field Sample ID BR-0110347 Type of Industry 17 Category

Name & Address of the
Industry

M/s Shakar Maharshi Shivajirao Narayanrao Nagawade Sahakari Sakhar Karkhana
Ltd.

Industry Consent
No./UAN No.

MPCB-CONSENT-
0000141434

Type of Sample Water

Sample collected by
(Officer Name)

FO-Ahilyanagar (Amit
Latey) (SRO-Ahilyanagar)

Location of sample
collection

OTHERS (Effluent
disposed on farm land
through tanker at Velu
village)

Seal No.: 223
Method of sample
collection

Grab

Sample
Collection

Date 11/02/2026 Total No. of Containers 2

Time 03:35 PM
Nature/Description of
Sample

Effluent

Lab ID 
MPCB/RL-
Nashik/JVS/25-26/541 

Sample condition Ok, as per QSP 08

Received by lab

Date 16/02/2026
Analysis Started
On

16/02/2026 05:09 PM

Time 02:34 PM
Analysis
Completed On

26/02/2026 11:55 AM

Sample recived by (Name &
Designation)

Suresh Mali (Scientific
Officer)

Sr.No Parameter Results Unit Test Method

1 pH@25 degree C 3.8
APHA 24th Edition 4500-H+B, Pg. No.

473-478: 2023

2 Total Dissolved Solids(TDS) 23112.0 mg/l
APHA24 thEdition 2540-C, Page No. 145:

2023

MAHARASHTRA POLLUTION CONTROL BOARD 
Regional Laboratory, Nashik.

Maharashtra Pollution Control Board, 1st floor-Udyog Bhavan, 
Rathi Chowk, Near ITI, Trimbak Road, Satpur MIDC, 

NASHIK- 422 007., Tel : 0253-2362820
e-mail : sonashiklab@mpcb.gov.in

website : http://mpcb.gov.in TC-11892
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Sr.No Parameter Results Unit Test Method

3 Suspended Solids (SS) @105 degree C 1208.0 mg/l
APHA 24th Edition 2540-D, Pg. No. 146-

147: 2023

4
Biochemical Oxygen Demand (BOD) 3

days at 27 degree C
4500.0 mg/l IS 3025 (Part 44):2023

5 Chloride 9796.96 mg/l
APHA 24th Edition 4500-Cl- B, Pg. No.

340-341: 2023

6 Chemical Oxygen Demand (COD) 120000.0 mg/l
APHA 24th Edition 5220B Page No.544,

545: 2023

7 Sulphate 3136.00 mg/l
APHA 24th Edition 4500-SO4 E

(Turbidimetric Method)

Remarks: sample is brown, turbid, strong alcoholic smell.

Approved & Reviewed By

Suresh Mali
Scientific Officer, 
I/c Regional Laboratory, 
Nashik, 
(Authorized Signatory)

Note :
1. The results refer to the samples and parameters requested for analysis.
2. Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed
3. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

*** End of the Report ***

MAHARASHTRA POLLUTION CONTROL BOARD 
Regional Laboratory, Nashik.

Maharashtra Pollution Control Board, 1st floor-Udyog Bhavan, 
Rathi Chowk, Near ITI, Trimbak Road, Satpur MIDC, 

NASHIK- 422 007., Tel : 0253-2362820
e-mail : sonashiklab@mpcb.gov.in

website : http://mpcb.gov.in TC-11892
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NABL Accreditation:- ISO/IEC 17025:2017, TC-11892
Issue Date: 07/07/2024
Validity: 05/10/2025

Certification Standards:- ISO 45001: 2018, OHS-5241
Issue Date: 20/02/2024 
Validity: 25/02/2027

MoEF Recognition: 
Issue Date: 
Validity: 

Test Report No.:  MPCB/RL-Nashik/JVS/25-26/02/102-A Date: 26/02/2026 12:01 PM

ULR No.: TC-1189226000000229F

Test Report-Water (JVS)

Field Sample ID BR-0110350 Type of Industry Sugar Industries

Name & Address of the
Industry

M/S - SAHAKAR MAHARSHI SHIVAJIRAO NARAYANRAO NAGAWADE
SSK LTD.

Industry Consent
No./UAN No.

MPCB-CONSENT-
0000213635

Type of Sample Water

Sample collected by
(Officer Name)

FO-Ahilyanagar (Amit
Latey) (SRO-Ahilyanagar)

Location of sample
collection

OTHERS (Water stored in
Katcha pit near compost
yard)

Seal No.: 223
Method of sample
collection

Grab

Sample
Collection

Date 11/02/2026 Total No. of Containers 2

Time 05:35 PM
Nature/Description of
Sample

Effluent

Lab ID 
MPCB/RL-
Nashik/JVS/25-26/544 

Sample condition Ok, as per QSP 08

Received by lab

Date 16/02/2026
Analysis Started
On

16/02/2026 05:11 PM

Time 02:41 PM
Analysis
Completed On

26/02/2026 12:00 PM

Sample recived by (Name &
Designation)

Suresh Mali (Scientific
Officer)

Sr.No Parameter Results Unit Test Method

1 pH@25 degree C 6.3
APHA 24th Edition 4500-H+B, Pg. No.

473-478: 2023

2 Total Dissolved Solids(TDS) 5455.0 mg/l
APHA24 thEdition 2540-C, Page No. 145:

2023

MAHARASHTRA POLLUTION CONTROL BOARD 
Regional Laboratory, Nashik.

Maharashtra Pollution Control Board, 1st floor-Udyog Bhavan, 
Rathi Chowk, Near ITI, Trimbak Road, Satpur MIDC, 

NASHIK- 422 007., Tel : 0253-2362820
e-mail : sonashiklab@mpcb.gov.in

website : http://mpcb.gov.in TC-11892
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Sr.No Parameter Results Unit Test Method

3 Suspended Solids (SS) @105 degree C 1290.0 mg/l
APHA 24th Edition 2540-D, Pg. No. 146-

147: 2023

4
Biochemical Oxygen Demand (BOD) 3

days at 27 degree C
5750.0 mg/l IS 3025 (Part 44):2023

5 Chloride 284.91 mg/l
APHA 24th Edition 4500-Cl- B, Pg. No.

340-341: 2023

6 Chemical Oxygen Demand (COD) 18400.0 mg/l
APHA 24th Edition 5220B Page No.544,

545: 2023

7 Sulphate 81.80 mg/l
APHA 24th Edition 4500-SO4 E

(Turbidimetric Method)

Remarks: sample is black, turbid, strong organic smell.

Approved & Reviewed By

Suresh Mali
Scientific Officer, 
I/c Regional Laboratory, 
Nashik, 
(Authorized Signatory)

Note :
1. The results refer to the samples and parameters requested for analysis.
2. Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed
3. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

*** End of the Report ***

MAHARASHTRA POLLUTION CONTROL BOARD 
Regional Laboratory, Nashik.

Maharashtra Pollution Control Board, 1st floor-Udyog Bhavan, 
Rathi Chowk, Near ITI, Trimbak Road, Satpur MIDC, 

NASHIK- 422 007., Tel : 0253-2362820
e-mail : sonashiklab@mpcb.gov.in

website : http://mpcb.gov.in TC-11892
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महाराष्ट्र  प्रदूषण नियंत्रण मंडळ 
 

MAHARASHTRA POLLUTION CONTROL BOARD 
 

       प्रादेनिक कायाालय, िानिक / Regional Office, Nashik 
  

उद्योग भवि, पनहला मजला, तं्र्यबक रोड, आयटीआय जवळ, सातपूर, िानिक - ४२२ ००७ 

Udyog Bhavan, First Floor, Trimbak Road, Near ITI, Satpur,  
Nashik - 422 007 

दूरध्विी / Tel: 0253 - 2365150 
 

ईमेल / Email: ronashik@mpcb.gov.in 

संकेतस्थळ / Website: www.mpcb.gov.in 

 MPCB/RONK/CD/ 2606150002                                                                                     Dtd. 15/06/2026 
  
  

                                                                 
To,  
 

M/s. S M SHIVAJIRAO NARAYANRAO NAGAWADE S.S.K. LTD (Distillery Unit), 
SHRIGONDA FACTORY,  
TQ. SHRIGONDA, DIST. AHILYANAGAR. 
  
 

                Sub: - Closure Directions u/s 33A of the Water (Prevention & Control of  
                           Pollution) Act,1974 and u/s 31A of the Air (Prevention & Control  

     of Pollution) Act, 1981.  
 

                Ref:-  1. Consent granted by the Board on 20.09.2025, valid upto 31.8.2026  
      2.  Proposed directions issued by the Board on 21.04.2025 
                          3.  Visit of Board officials to your unit on 11.02.2026.  
                          4.  Approval received from the HQ, Mumbai on 15.06.2026. 
                                                      ………...... 
 

WHEREAS, the Maharashtra Pollution Control Board has granted Consent to 

Operate u/s 26 of the Water (Prevention and Control of Pollution) Act, 1974 and u/s 21 of 
the Air (Prevention and Control of Pollution) Act, 1981 & Authorization under Rule 6 of 
the Hazardous and Other Wastes (Management and Trans-boundary Movement) Rules, 
2016, on 20.09.2025 which is valid upto 31.08.2026 subject to certain terms and 
conditions. 
 

AND WHEREAS, it was also obligatory on your part to provide adequate and 
efficient pollution control devices and take adequate measures to control air & water 
pollution, so as to achieve the consented standards.    
 

AND WHEREAS, the Board was in receipt of complaint from Mr. Karim Shaikh 
regarding illegal disposal of spent wash through tankers. To investigate the complaint the 
Board officials at SRO Ahilyanagar visited your unit on 11.02.2026 and observed following 
Non-compliances:-, 

 
1. During the visit a spent wash tanker bearing registration No. MH-04-DS-9959 
    was found moving out of the industry premises. The tanker was followed by the 
    office vehicle and was subsequently observed disposing of spent wash on open  
    agricultural land situated on Shrigonda–Velu Road, Tal. Shrigonda,  
    Dist. Ahilyanagar. Thus, it was found that your industry is illegally disposing of  
    spent wash on agricultural fields through tankers.  
2. Analysis of samples collected from the tanker confirmed that the material being  
    transported was untreated spent wash. 
3. You have not dismantled the old additional spent wash storage tank, as directed  
    vide the Board Office Proposed Directions dated 21.04.2025 and the said tank 
    was found in a dilapidated condition.  
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4. You are also failed to operate the MEE during the last season, which is in 
    violation of the directions issued by the Board. 

 

 AND WHEREAS, you have failed to submit reply to the proposed directions issued 

by the Board on 21.04.2025 within stipulated time.  
 

AND WHEREAS, in spite of giving reasonable opportunity, you have failed to 
comply with the consent conditions and also  failed to provide adequate pollution control 
devices and thereby illegally disposing of  spent wash on agricultural fields through 
tankers  and thereby causing water pollution into the environment, affecting health of 
citizens. 

 
NOW THEREFORE, in view of the above non-compliances, you are hereby 

directed to stop your manufacturing activities forthwith, failing which, the Board will have 
no option than to initiate appropriate legal action under the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 
Pollution) Act, 1981.  

 

 
This is issued with approval of the Competent Authority of the Board.  

     
 
 
 
 
 
 
 
                                                                                            Regional Officer, Nashik. 
 

 
Copy  submitted for information to:   The Member Secretary, MPCB, Mumbai  
 
Copy f.w.cs.to:-  
1. Law Officer (P & L Division), MPCB, Mumbai. 
2. The Executive Engineer , MSEDCL, Shrigonda, Tq. Shrigonda,  
           Dist. Ahilyanagar- He is directed to disconnect electricity supply to the aforesaid 
           unit forthwith & inform this office accordingly.  
3. The Executive Engineer (Water Supply), , Shrigonda, Tq. Shrigonda,  
           Dist. Ahilyanagar-  He is directed to disconnect water supply to the aforesaid 

           unit forthwith & inform this office accordingly. 
 
Copy to: The Sub Regional Officer, MPCB, Ahilyanagar- - He is directed to take 
follow up and ensure the compliance of the aforesaid directions . He is directed to 
ensure that these Directions to be served to the industry and competent authorities & 
submit the compliance verification report. 
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